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REPORT 

I 

INTRODUCTION 

I, the Chairman of the 'Committee on Subordinate Legislatlon, 
having been authorised by the Committee to presellt the Report OD 

their behalf, present this their Ninth Report. 

2. The Co~ have held &lw sittinja-on tl1e 3rd, 4th, 26th, 
2'1th Ootober and 14th November, U~73. At theiraittings held on 
the 4th and 21th October, 1973, the Committee took evidence of tbe 
representatives of the folloWing MiniatrieslDepar~ents on the sub­
ject. mentiQfted .,aiust them:-

~.Nc. Ministry/Depart",.", Su~ject 

-----------------~--------------------------------
(I) (i) F'UlaDce (Deptt. ofBconomic 

AJIdn): Ind 
(ii) P Be T Bolrd. 

~:z) Petroleum IDd ChemiClls. 

ImpJemeDtiltion of ,recotnmendation 
made ja 'para iI of First Report-Fifth 
Lot Slbhl reprding the Post Office 
SwinpBankl (Amtndment) Jtuks, 
1969. 

The Drugs (Prices Control) Second 
Amendment Ort's, 1970 

(i) La~ & Reblbililation Deptt. of DeilY In laying ·Or~era'. 
LIb. A: Emp.): 

(ii) Work, '" HmaNn&; and 
~ili) Industrial DcveJpoment. 

(I) LabcMar "Rehabilitation (Deptt. of Non-c:omplilllce with the statutory 
lAb. ad Brnp.,: reqlliremem of~ 'Orders on .he 

tii) Coaamerce; aod Table. 
Ciii~. Secretariat (Deott. of 

1& AdmiDillrltive Reforms). 

3. The Committee considered and adopted this Report at their 
litting held on tbe 14th November, 1973. The Minutes of the sit­
... whieh form part of the Report are appended toft. 

4. A Statement showing the summary of recommendationslobser­
vatiou of 1,be Committee is also appended to the Report (Appendfs 
1).' " . 
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NON-COMPLIANCE WITH THE STA'lVl'ORY REQUIREMENT 
OF LAYING 'ORDERS' BEFORE PARLIAMENT 

Ii. Delegation of powers to Executive to frame rules. regulations, 
bye-la1n, etc., g an accepted prinCiple of parliamentary procedure. 
Parliament, however, keepI the right to see that the powers dele­
.. ted b7 them to the subordinate authority, to make rules, regula­
Uoaa, b,e-laWI, etc., have bemexerc:i8ed In accordance with the 
terms of the statute deleptiDg auch powen 8D.d alao that it is In 
eonformlty with the general principles of delegation. This is se-
cured through the layID, of niles Wore ParUament as pnmdeci in 
the Statu.... The provlllon to lay the niles, etc., as 100ft as they 
are made before ParUameftt is made in the Acta with the BOle pur­
pole of Jiving the Parlfament an opportunity to have an effective 
control over the EDcuUve 10 that it does not transgress the ltmits 
laid down In the statutes. 

8. OD a check up of the 'Orders' published in the Gazette during 
the yean lWlI-Ie72 and February, 1973, it was noticed that 47 of 
them had not been laid before Parliament even thottgh they were 
nqutrecl to be'lO laid under the provisions of the Acts under which 
they were made. A list of these 'Orders' is given at Appendix U. 

7. It will be Men from this List that 19 'Orders' made by the 
MinJltry of Labour and Rehabilitation (Department of Labour and 
Employment), one by the Ministry of Commerce, four by the De­
partment of Penonne. and Administrative Reforms, 13 by the Mini.-
try of Home Aftatra. one by the Ministry of Shipping and Trans-
port (TranIport Wma), ODe by the M1n1stry of Petroleum and Che-
micals and 8 by the Minlatry of Agriculture (Department of Food) 
were not laid on the Table of Lok Sabha up to the Elchth Session, 
which ended on the 5th September, urn. 

8. At their IittlDg beld on the 21th August. 1m, the Committee 
took note of theIe C8IeI and deslI'ed that eomments of the MiDIs-
trleI:DepM'tmenta eoncemed mlabt be obtaiDed. 

t. In their repUea, the )llniltries of Labour aDd RehabWtation 
(Department of Labour and Employment). Cornmeree, Home 
Main. Shipplng and Transport and DepartmeDt of Personnel and 
Aclm1nlatratlve Reforms have recretted the lap.e on their part and 
MIW'eCl that the 'Orden' with which they are c:oDCeI'D8d. would be 
laid Oft the Table tn the eDIUlng Session. A. regards the Mlnlstries 
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o(If Petroleum and Chemicals and Agriculture (Department of Food) 
no final replies have been received from them so far. 

10. At their sitting held on the 27th October, 1973, the Committee 
-examined the representatives of the Ministries of Labour and Reba-
-bilitation (Department of Labour and Employment), Commerce and 
Department of Personnel and Administrative Reforms. DUring the 
course of evidence, the representative of the Ministry of Labour and 
Rehab~tation regretted that 11 COrders' made in 1971 and 8 'Orders' 
made in 1972 had not been laid ~>n the Table of the House as required 
-under the statutes. Explaining the reasons for not complying with 
the statutory requirement, he stated that it was aueto oversight in 
the Ministry. As to the steps taken in the Ministry to avoid such 
lapses in future, the representative of the Ministry said that each 
Branch Oftlcer had been asked to look into all the enactments with 
Which the Ministry was concerned and note the sections which re­
-quire tile la}ing of an 'Order' before Parliament. A register will be 
maintained for the purpose of entering notifications issued under the 
various Acts so that their copies were sent simultaneously for being 
laid before Parliament. Parliament section of the Ministry had also 
been asked to get periodical returns from the various sections re­
garding the papers to be laid on the Table. 

11. During his evidence, the representative of the Ministry of 
'Commerce explained that it seemed to be a case of omission. The 
Notification in question was published on 17.2.1973, but it was found 
that there was a material printing error in the published version. A 
~rrigendum was, therefore, sent to the Government of India Press 
for publication in the Gazette. The Minjstry were in correspondence 
~th the Press to find out whether the corrigendum had been pub­
·lished. 'He further said that the Ministry were under the impression 
that after the corrigendum was published, they could place both the 
.Notification and corrigendum together on the Table. While owning 
the omission on the part of the Ministry that they did not lay on 
the Table the Notification as already published, pointing out the 
printing error which was under rectification, he stated that adequate 
methods bad been devised in the Ministry to avoid such lapses in 

-future. 

12. The reprnentative of the Department of Personnel and Ad­
!Dlinistrattn Reforms stated during his evidence that it wu by over­
sight that they failed to lay the four Notifications (one isIued in 1971 
,aDd three .. 1972) on the Table. He further said that they had taken 
<.tepa to Me that such lapses did not occur in future. They were now 
401!owiDa the revised procedure for getting the G.S.R. numbers of 
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ftotiflcation. and eopies of the Notifications publisbed in extraordi­
nary Gazette. They had also opened a register to keep track of the 
N otiticatioDi. Another step taken was that they were DOW issuing. 
letter, in this regard to Lok Sabba and Rajya Sabha Secretariats 
from i~dividua1 files instead of bunching them together, as dODe 
bitbenore. 

13. The CollllDittee ue uahappy tJaat GovenuDeDt Julye faiW AD 
their dut,. to PuliaDaeDt by DOt comPb'u.. wida die statutory Ie-
qairemeDt of IQiDc '1 'Orden' OD the Table. 'rbey are surpriaed 
that thete -orden' which were lamed duriaI the yean 18'11 to Feb­
ruary J 1173 It,. v .... M1aIsterieajDepartIDeaata ad Dot 'beea laid till 
the EIPth SeuioD, wWeb oded ODthe 5th Septembu, IT'l3. Ia tIaeir 
oplDloa, there Iau Iteea a lerioas error OD dae put of GoVerDlDeDt 

10 that abel bave failed to .,pneiate tbe iuqNuotaaee 01 the .tahHoQ' 
~ Had tIM Committee DOt poiDted out this error, die 
Me ...... 01 ParUameDt would laave been deprived of their ... tutory 
.rtpt of mild,.. ....... catioD to tJaae 'Orden'. The ColDJDittee 
would like to........... th.a d_ iaaportaace should be .uached to 
Go~t'. Ht)' t.w .... Parliameot wbeD Puliameat ordaias 
Government to lay Itatatory I'UIet .. ___ .....u.;. .... their 
belD, framed OD the Table of both the Houses. 

14. 'I't.e Coaual .... ao6e aa.a 00 W .. "ted eat, the lliaistrn. 
., LaMar ......... bllitadee. Ceatmerce, Bo.-e Ahin, Ship,.. aad 
Tnaapwt ... Deputm_t of P ....... I _ve lDitiatect aniOD to 
Ie,. the ...... __ ..,. t ....... tile TaWe ill the easariDc ..... 

lL 'l"Iaere -viae ...... 0 ..... to co-.Jy with the ~ 
__ .. nan..t Ada. tbe Com.uu.e .... tim Go~t -...w 
make • .,ni. IDe I' n .. D_-4"08aItI.... of the atatator)" pro-
......... ed .. far ....... a.. In die .......... • •• hIe 
N ..... for ...., to ... hI ........... the 'Onten', nfenillc dIereiD 
..... enw M"", ........... _t by tile Committee. 

II. The eo ............... ao-8uI ...... in &he matter "we 
...... left). so far from the MlDistries of Apiculture (Departmeat 
01 Food) and Petroleam and Chemk .... in the absence of whie. the,. 
-eoa'" aot e I W*t upoa .... 'ONe'" I ....... ,. ..... two ..u.tries • 
....... ..... .. .. t ........ _ die "..... '!'lIe c-mJttee ... 
_ ......... ., ............... part ., ........ IIhd b .... ifIaey 
• .,1 .. tIda ~ ... Ic ....... tile ... Gf dIete twe MIDIIItries ... 

.... .. to ..... ,...,. Ia fatare lit ....... re"''' die 
eoIUIak ..... ., tlaec-ittee. 
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1'1. DIe CeJlllDittee farilaer tIesire 1hat in cases of errors cteep­
ing in the Dotifications .. the priDtiDC .tage, the Mbiistrles!Depa:rt­
... eeanmed should DOt walt fur the ~ lleial pab­
..... in .... Gazet-. Dley should _ tile other.aH carry out 
conedioaa ill the nlev8Dt DOtiftc.u... aH lay dlem 011 the Table. 

18. To avoid such OmissiODS in future, the Committee :reeom.mend 
that each Ministry /Department should take specific steps is this. 
direction OD the lines -indicated by the representative of the Ministry 
of Labour aDd Rehabilitation (Department of Labour aDd Employ-
1IIetIi) daring the C01Jl"Se of his evidence. 

01 

DELA Y IN LAYING 'ORDERS' ON THE TABLE 

19. In their successive Reports, the Committee on Subordinate 
Legislation have regretted delays in laying of 'Orders' on the Table 
of the House. In paras 47-48 of their Third Report (First LokSabha) , 
the Committee recommended that all 'Orders' required to be laid on 
the Table of the House ·should be laid within a period of 7 days after 
their publication in the Gazette, if the House was in Session; and 
within a period of 7 days of the commencement of following session, 
if the House was not then in session. At the request of Government, 
the Committee ~xtended the time--limlt for laying of 'Orders' from 
seven days to 15 days (vide paras 71-72 of Second Report-SecOlld: 
Lok Sabba). 

20. In paragraph 143 of their First Report (Second Lok Sabha), 
the Committee recommended that whenever rules were laid on the 
Table of the House after the prescribed time-limit, they should be· 
accompanied by a statement explaining the reasons for delay. 

21. In para 40 of their Fifth Report (Fifth Lok Sabha), the Com­
mittee on Subordinate Legislation observed that out of 348 'Orders~ 
laid on the Table during tbe First and Second Sessions of Fifth Lok 
Sabba, 87 'Orders' were laid aftertbe prescribed time-limit. 

22. Subsequent to the presentation of the above Report, it was 
noticed that out of 838 'Orders' laid on the Table during the Third to 
Eigbth Sessions, as many as 258 'Orders' (vide Appendix 111) had: 
been laid after the prescribed time-limit of 15 days. The number of 
cases in W'hich Government bad laid statements showing reuons for 
delay was 85. The Dumber of tases in which no s~h Jtatements had 
been laid was 173. 

23. The delay in the above eases range from 15 days to more than 
3 years. A Statement shOwing MiD.istry-wise break-up of· 'Orders"jn" 



, 
napect of which there haI.~ delay of more tba 11 dJo'& m Ja)1Dg 
6em 011 the Table hat been liven at Appendix IV. 

24. At their .tUBa held OI1tbe 27th October, um, tile CommHtee 
OIl Subordinate LeplatiQll eulDiNd the repreleDtatiVei of the ltfi­
matries of Labour and BebabiU~tion (Depanmeot of Labour ad Em-
ployment),Worb and Housing and Industrial Development in regard 
to the followtn, 'Orders' in respect of which there wua delay of 
()ver six months: 

(A) 

(1) 'l1le Employees' Provident Funds (Second Amendment) 
Scheme, 1971 (G.S.R. 731 of 1971). 

(2) The Employees' Provident Funds (Fourth Amendment) 
Scheme, 1972 (G.SA 506 01 1972). 

(3) The Contract Labour (Regulation and Abolition) Central 
(Amendment) Rules, um (G.S.R. 1849 of 1972). 

(4) The Contract Labour (Regulation ad Abolition) Central 
(Amendment) Rules, 1973 (G.S.R. 200 of 1973). 

25. Belidel there being a delay of over six months in these cues, 
tbe ,tatement. ,howing reuona 101' delay in l~ing were al80 not laid 
in respect of (1) and (2) above. During evideaee, the representative 
of the M1nlltry of Labour and Rehabilitation (Department of Labour 
and Employment) rearetted that the notiftcatiODI were laW. after 
the prescribed time-llinJt. Explaining tbe reuons for not comply­
ing with the recommendation of the Committee, he stated that one of 
the reason. WI. overalght in the Ministry. In lOme cases the notifi· 
cations from the Government of India Press were "either not received 
or were received In wrong Sections of the Ministry, with the result 
that theSectton responsible for laytng them before Parliament did 
not get any copy". 

28. Aa reprde the .tepa t.aken in the Ministry to avoid such lapses 
tn future, the repreeentatlve alated that a register would be main-
tained for the purpoee of _tering notitlcatiOlll iIIued under the va­
rious Ada 10 that their copies were IleDt simultaDeowlly for belnI 
laid before ParUament. Parliament Section of the Ministry had also 
been ubd to get perIodical returns from the various SectIons re­
.-nUnc the papers to be laid on the Table. 

(B) 

THB DBLHt DEVELOPMENT AUTHORITY (ISSUE AND 
IlANAGDIEMT OF BONDS) RBGULATIONS. 1978 

(GAR. 1135 OF 19'72) 

21. ".. above Rep1aUons were publiwhed In tbe Gaette on 
2I.I.tm. '*' ..... laid OIl 12.1l.11'12, ~ting in a dela, of mote 
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than six months. Statement showing reasons for delay in laying it 
was also not laid on the Table. During evidence, the representative 
of the Ministry of Works and Housing expressed his regrets for the­
inadvertent delay involved in the above case and stated that there was· 
really no adequate reason for the Ministry for not having laid the Re-
gulations in question within 15 days of their publication in the Gazette· 
as required by the recommendation of the Committee on Subordinate­
Legislation. He assured that instructions in this regard would be 
followed to avoid such cases of delay in future. As regards the state­
ment showing reasons for delay, he stated that it had been preparedi 
but before it could be sent, the Regulations had already been laid~ 

(C) 

THE CENTRAL SILK BOARD (AMENDMENT) RULES, 1972 

(G.S.R. 1250 OF 1973) 

28. The above Rules were published in the Gazette on 7.10.1972 and 
laid on 16.5.1973, after a delay of more than six monihs. Statement 
showing reasons for delay in this case was also not laid on the Table 
as required by the recommendation of the Committee on Subordinate 
Legislation. During evidence, the representative of the Ministry. of 
Industrial Development admitted that there had Qeen a failure on the 
part of the Ministry in unduly delaying the placing of the Noti1ica­
tion on the Table of the House. He explained iPat when the Notifica­
tion was issued, the subject was under the then Ministry of Foreign 
Trade (now Commerce). It was transferred to the Ministry of Ipdus­
trial Development in February, 1973. Therefore, the delay from 
October; 1972 to Febo-March, 1973 was in the Ministry of Commerce­
and thereafter in the Ministry of Indumial Development. 

29. The representative oj the Ministry of Commerce explained that 
the Notification was issued on 7.10.19'72 and the Lok Sabha Session­
was to begin on the 13th November, 1972. An immediate note was 
sent on 1.11.1972 to Librarian in the Ministry to intimate G.S.R. Dum­
ber of the Gazette notification. A reply was sent on 9.11.1972 that the 
Gazette notification in question had not been received in the Library 
tm then. The' copy of Gazette Notlflcation wu received only on 1st 
March, and Hindi Translation made available OD the· 5th March, 1973" 
after which the papers on the subject were transferred to the Minis-
try of Industrial Development. He conceded the delay In the Minis-­
try for which there was no ostensible Justification and the oftlce1W­
concerned had expressed regrets for the lapal!. 

30. While espJainjDg the reuoas which led . to t~ delay In t1i~ 
IDD.iatry of Industrial Development. the. representative stated tbat Ollt 

~ ." 
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,transfer of the subject to his Ministry, it took some time to make ill-
ternal reorganisation which caused the delay. He admitted the lapse 
of the Miniatry in not sending a statement showing reasons for delay. 
To avoid such delay. in future, he added, instructions bad been issued 
that . any order having a bearing on subordiJlate legislation should be 
procetsed in 10 day. time and sent for being laid on the Table withiD 
the prescribed time-limit of 15 days. 

31. The Commlttee PD SabordiDate Legislation have time and 
apia deprecated the delay. in layinc of 'Orders' 011 the Table of 
the Boase. The Committee regret to note that subsequent to the 
prneatatloa of their Fifth Report (ntth Lok Sabha), in wbirh they 
bad .dversely eommenteci upon the delay daring First and Se~oncl 
Seulo... there bat been no perceptible improvement In this regard 
Out eI _ '~en' .aW 011 the TaWe ........ the 'I'hiN to Eighth 
... io .... 258 'Orden' WIIN .......... the ...... ribed time-limit. The 
del.y In tbeM cues raDl'ed from 15 days to over 3 yean. The Com-
mit .. take .............. tIelaya. It .. IIardJy aeeeaaJ')" for 
...... tID ..... -* dIat.~ ... ,.. iD ..,.... ...... t die 
..... el tile teIe,... ............ ia the Act. wh1cla I'ef8Iire tllat the 
. -on.n' ........... _fare .u1I.".t ....... poai"', after ...., ......... . 

II. ...... Commlttee DOte tt..t ............ douI ........... 
..... ... dab ..... ,. after .... al ..... the np ..... atatIv.. ef tile 
Mlalllries of lIome AftaIn, .... tleD ad SoeW WeI&re .... W .... 
aad 80_n .... pan •• to • of Plltll Report (1IUtII1Ak Sabba) wen 
'roupt .. the aotke eI aD ........... ,lDeparfIDeMs f. strict Com-
IIaaee hi fa ...... vide DepartlHat of ~.u.u. O.M. 
1(0. p, at (t)/ft-UlC, .......... n. TIle (!oawiUM furtIaK __ 
tbat ia the ..... 0 ......... DepuhMDt ............ ..,. Main .... 
.... Ia .... &he .UeA ...... 01 die 1IiIl .. ~/Departments to D.O. No. 
1'. 8811 , .... ) It.cB d&. 11-1. ,... dae tWa Minister of ParU .. 

· ..... 17 ......... 1'.... to aU JIbt .... n .. tile Central Gover&-
.............................. .arid 1astraetloDs to 
,..... .. ...,. tID ..... &bat alae ncom ......... of the CommIttee 
wWcIa .......... , .......... .,. tile Gove~_ is complied 
...... ... 0.." ........... tlaat .yea tIaoaP the maliel' 
,... ........... at ........... Ian' It, tile Department of P.rlia-
....... 17 AthIN. _ .......... 1111, tIae deIa7f have eoatlnaed 
.. oerv ...... ,.... U. C_ml .... feel dlat u-e .. uUstrles! -0., ....... Iaa .. lilt ...... au.da Impol1altce to timeI, layblJ 
of 'ONen' _ the TaW. aN ........ Ie enhe ~ pateedure .y 
.wda .......... coaW .. .-o,.voIW. TIae Committee. there-
....... nc •• ·" diat ... IIlalstl7lDe.... at ........... ..... 
...,. .. tIM ilnctloa. .. tile .... hMIka ... .,. die ",11 e .. ... 
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Gi the Ministry of LaMur aad Rehabilitation (Department of Labour 
and Employment) daring the course of his evideace. 

33. The Committee a1so note that out of 258 cases in which the 
delay had oeeW"Nd, statemeats showiag reasons for delay had been 
laid only in 85 cues. On a perusal of these statements, the C::om­
miUee feel that with a little more eare on the part of the Ministries 
J Departments, the delay could have been avoided in most caseli. 

M. The Committee are not happy with the explanation given by 
1he representadve of the Ministry of Works and Housing during his 
evidence that the statement showing reasons for delay had been pre­
lJared, but before it conld be sent, the Regulations had already been 
laid. The Committee cannot help deplore the lapse on the part of 
the Ministry in this case in not sending the statement alongwith the 
Begulations for laying it on the Table. As regards other 84 cases, 
they feel strongly about non-observance of their recommendations. 
·They again urge that in case, due to any unavoidable reasons, it is not 
possible for a Ministry/Department to lay on 'Order' on the Table 
within the prescribed time-limit, they should make it a point to lay 
a statement showing reasons for delay alongwith the 'Orders'. The 

'Committee would henceforth take a serious note of this omission. 

35. One of the main reasoJll for delay given by the Ministries I 
-nepartaents was tbat copies of the relevant Gazette/intimation re­
aardiDc G.s.&. numbers, etc., were aot reeeived in tbne from the 
'Government of IDdia Press. The Committee nota that to obviate such 
. delays, the Controller of Printiag and Stationery has since introduced 
a new procedure for supply of G.S.B. numbers, etc., vide his O.M. 
No. H-U0131tlnlP, dated t-Z-t97!, addressed to aM MinlstrieslDepart­
ments for strid observaDt"e The Committee faU to understand the 
diflleulties of the Ministries/Departments in adhering. to tbe proce­
dure laid down In the s,'d O.M. 'lbe Committee cJesire that the 
MinistrleslDepartments should strictly follow tbat procedure in 
future 10 that the 'Orden' are laid on the Table promptly. 

IV 

·THE REGISTRATION OF ELECTORS (THIRD AMENDMENT) 
RULES, 1969 (S.O. 4540 OF 1969) 

36. Rule 12 of the Registration of Electors Rules, 1960, as it stood 
prior to its amendment by S.O. 454I'J of 1969, provided that every claim 
for the inclusion of a name in the electoral roll for a constituency and 
every objection to an entry therein shalI be lodged within a period 30 
days from the date of publication of roll in draft. The said S.O 
.amended the original Rule 12 to provide that every claim faT the 
inclusion of a name in the electoral roll and every objection to an 
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_try therein IbaU be lodged within a period, of 30 days from 't!W 
date of publleatioD of the roll in draft or .ucla .~ period ell may 
be fiud btl the election Commiufon. in thU behG11. 

37. At theh- IittiDg held OIl the 21st September, 1970, the Sub­
Commit1ee of the Committee on Subordinate Legislation (1970) d~ 
lired to know the re&IODS for the above amendment 

38. The MiDiItry of Law, to whom the matter was referred,. 
ltated in their reply that the amendment had been issued on the. 
bait ot the recommendation of the Election Commission who had 
ur,ed u fo11owl:-

........ 8t the Conference of the Chief Electoral officers held in 
New Delhi on the 5th November, 1969. the problem re­
lating to the revision of electoral rolls within a short du­
ration wu dJlCuaed in detail. Some of the Chief Electro-
ral Officera expressed the view that gener.lly a lal'ge 
number of claims and objections are lodged towards the 
end of the period of 30 days allowed for the purpose and 
thiJ entaUs considerable delay in disposing of those 
claiDll and objections thereby prolonging the duration of 

. the programme for revision of the rolls. The Commis­
lion il anxious that in ease of any emergency t where it 
becomet necellBry to get the electoral rolls finally pub­
ltabed with leat . possible delay, the period allowed for-

lodgiD, clafa and objedions sbottld be redueed secord-
ing to drcumstanees and n~ty." 

39. In the meaDwhUe, a Joint Committee on Amendments to 
ZleeUOD Law wu appointed, which. presented their Report on 
13.3J972. The MJniIUy of Law and Justice· (Legialative Depart­
___ '.atrlet oItIenaDee. 'file c._.lttee fall te 1ID~ tile 
reviaecI in the llaht of the Report of the Joint Commitee. In ~ 
reply, they stated u fo1lows:-

"The Joint Committee on Amendments to Election Law has~ 
not made any spedfk l'ea)mmendation for amending rule· 
12 of the RqlltratJon of Electors Rules, 1960. 

It may bowner be obIerved that the general question of 
making any amendments in the Registration of Electors 
Rules, 1860 ... weD .. intbe Conduct of Elections Rules, 
1861, would Jlepend on the provtaiona of the legislation· 
to amend the Representation of the People Acts. 1950 and' 
1861. iD the liaJat 01 the reeommendatioas of the Joint 
Committee aD Amendments to Elec:tion Law. u ftnaDy 
paued by Parliament The relevant BID is Iti11 11IlC!er 
the CODIlderation of the GovemmeIlt-
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·40. The IIbUstry were further asked ·to' turniah',infol'lDdoa "c;a;f 
the foUowina POfnts:-' 

I~ 

(I) Particulars of cases in which the provisi9IJS contained iD. 
rule 12 (1). as amended by S.O. 4540 of 1969 were made 
applica ble for fixing shorter period for lodging· .claims 
and objections; and t 

(ii) Extent to which the period of 30 days was reduced by 
Election Commission in the above cases. 

41. It may be seen from the Statement (Appendix V) forwarded 
by the Ministry of Law and Justice and Company Affairs (Legis­
lative Department) that in one case (Orissa), the period was re­
duced to just one day and in two cases (West Bengal), it was re­
duced to 7 days. In another case Jammu and Kashmir), period 
was reduced to,8 days. In other 8 cases, it had been reduced to 
14)15 days. 

42. The Committee are not satisfied with the drastic redudion 
in the period of 30 days allowed for lodging claims and 
objections. rhe Committee strongly feel that while the Election 
Commission should have the power to reduce the normal period of 
30 days for filing claims and objections in case of adual emergency, 
the reduced period should not be so short as to deprive the electors 
of a fair Clpportunity of filing claims and objections (as was done 
in the case of Orissa in 1971 by reducing the period to one day only). 

43. Thf Committee, therefore, desire the Ministry of Law, 
lustlce and Company Affairs (Legislative Department) to take early 
steps to aUlend the Rules in question for fixing a reasonable minimum 
period wblch should he available to the electors for auDl' ~Iaime 
and objedioas. 

V 

BILLS OR ACTS DELEGATING LEGISLATIVE POWERS TO 
SUBC,RDINATE AUTIIORITIES-THE STATE BANK. LAWS 
(AMiNDMENT) BILL, 1973 (AS PA~ED BY RAJYA SABRA) 

.f.-l The State Bank Laws (Amendment) Bill, 1973, Q passed by 
Rajya Sabha on 30.7.1973, was JaidoD the Table of .Lok; Sabba OD 
7.8 1973. The Bill which sought further to amend the State Bank 
of lndIa Act, 1855 aDd the State Bank of In~ (SUbsjdj~ 
A.-t, ~, .... eDminedi UDder direetioD 103(2) of the' . 

, ~ " ,: '"< I r 
2156 LS-2 ';< .;. 
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tar the SpeII_ aDd the following points arising therefrom were re­
ferred to the Miniltriea of Finance (Department of Banking) aud 
Law, Justice and Company Affairs (Legislative Department) for 
.ach actiOn u they might deem ftt:- --

(i) Section 49 of the principal Act., i.e. the State Bank of 
India Act, 1955, empowered the Central Government, in 
consultation with the Reserve Bank, to make rules, by 
notification in the official Gazette, to ca.rry out the pur­
poses of the Act. 'The principal Act or the Bill a3 laid 
on the Table of Lok Sabha did not contain any provision 
for laying of rules so framed before Parliament as re­
commended by the Committee on Subordinate Legisla­
tion in ·pa.ras 3~37 of their Third Report (First Lok 
Snbha) that all future Bills which might seek to amend 
earlier Acts empowering th~ Central Government to 
make rules, regulatiom, etc. should includc a suitable 
provision regardinf' laying them pn the Table; 

(II) Section ~O, ihid., empowered the Central BC'1:lrd of Direc­
tors of the St:tte Bank to make rCRulations after consul­
tation with the Rescn'c Bank ond with the pre\'ious 
snnction or the Centrnl Government for the purp"lse of giv­
Ing ("ffeet to the' provisions 9f the Act. Sub-sectirm (2A) 
of Section 50. ihicf .. now being insrrted. 1,j,cfi> Clause 
19(10 or the' Bill n1sn ~""\lght to gh'c r£'trospcctiv(' effect 
to thp rf'V,'ulationc;. Th(> principal Act or the Bill did not 
contain any proviSion either for publication of regubtions 
In the official Gazette or for laying them hdorc P:lrlia­
ment a~ recommended by the Committee; and 

(ill) Similarly. thC'Se prnvisions did not exist in respect of re­
ftUlations made under S('('tion 63 of the State Balik of 
India (gubsidiary Banks) Ad. 19;i9. which was being 
amended. t'ide ClaUSl> 35 of the Bill. 

45 While noUng the above points, the Ministry of Finance, have 
.t~ted in their reply as follows:-

"Since these polts are of general importance, the position 
with regard to t\Ie.State Bank of India Act, 1955 and the 
State Banlc of I~ (SubeJdlary Banks) Act, 1959, as abo 
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'the other Acts administered by this Department, iI being 

·;r8¥iewediiD ·the light of''fhe cemrDents~~1niicated..'.:-l_· 
In view. of the dUferent provisioDS'containeci'in these Aeti. 
a comprehensive view will have to be taken u to .. 
. provisions which shoWd be included in 1il\eH Acts. cAp­
propriate action to initiate a compreh~ve )egisI8~~ 
will be taken in due course in consultation with the, Mi-
nistry of Law, Justice and Company Affairs. ,. 

This issues after consultation with the Ministry of Law, Jut­
tice and Company Affairs." 

46. The Committee note the assurance given by the Ministry of 
Finance (Department of Banking) that appropriate action to initiate 
a eomprehensive legislation for incorporating the provision regardin. 
laying of Rules and Regulations before Parliament in the State Bank 
of India Act, 1955 and the State Bank of India (Subsidiary Banks) 
Act, 1959, as also the other Acts administered by them will be taken 
in due course in consultation with the Ministry of law, Justice an' 
·Company Mairs. 

47. The Committee desire the Ministry to complete necessal'J' 
action in this regard within the next six months. 

48. The Committee note that the earlier recommendations made 
in this behalf in paras 36-37 of their Third Report (First Lok Sabba) 
were accepted by Government, vide paras 78-79 of their Sixtb 
Report (First Lok Sabha). Again in 1957, while the Indian Tariff 
(Amendment) Bill, 1957, was being considered by the Bouse, a memo 
ber of the Committee on Sultordinate Legislation had tabled an 
amendment to the above Bill for making appropriate provision. in 
the principal Act of 1934, for laying the rules before Parliament. The 
·then Minister of Industry gave the following assurance 011 the floor 
.of die Rouse: 

"We are fully accepting the principle and content of dle 
amendment, and when we bring the next amending Bill 
like this, we shall certainly incorporate that amendment." 

The above provision was accordingly incorporated in that Act. 

.... The Committee are surprised to Dote that evn after 18 yean 
of penentatioa of the Third Repori (Fint Lok Sabba) (Report was 
pretfented on 3. 5. 1155), neh omiuiODll are sd1I beIag made. The 
Committee have earlier In this report referred to the bbportance 01 
the provision repnIiac Iayiag of BaI-. BeguIadoas, bye-laws, ek. 
Won ParUameat. The Committee,- therefore, ft, .... tlaelr earlier 
ree~tioa ... Ia ....... 3147 of ftW Report (First Loll 
SahU), ........ tltey had emph ...... tIaat III aD fIItaite Bills widell 
1IliPt leek to delepte power to make naIes, ...... tioM; ete... 
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~ ................. Ads ..... ,.,.. .. ..ue rules. 
......... ., ~ •• '1 ... ......w- ........ JaPie .... 011 the ........................... 

It. The c-..tttee lleslre the MIaistrJ' of Law, J1UI&e ad Cam· 
l*I7 AtIJIIn (LeIIIJatt.e Departmeat) to iIne general .... truetions 
1a dais w.Mf to .u IliDktrlesjDeputmeDts 10 that inclusion of the 
IaJial pI'O\'IsloD, .. appro'ged by tbe Committee in paras 33-34 of 
... 8eeOII4I JIepert (Fifth Lok MIla). in original Bills 8! well as 
aJDeDdiDg Bills does DOt eScape their atfeDticm in future. 

VI 

THE INDIAN ADMINISTRATIVE SERVICE (APPOINTMENT BY 
PROMOTION) AMENDMENT REGULATIONS, 1970 (G.S.R. 

662 OF 1970) AND INDIAN POLICE SERVICE APPOINTMENT 
BY PROMOTION) AMENDMENT REGULATIONS, 1970 

(G.S.R. 653 OF 1970) 

51. Regulations 5(2) of the Indian Administrative Service (Ap· 
polntment by Promotion) Regulations, 1955, and Indian Police Sey­
~ (Appointment by Promotion) Regulations, 1955, prior to their 
amendment by the above amending Regulations read as under:-

'"The aelection for inclusion in such list shall be based on merit 
and suitability in all respects with due TegaTd to seniority." 

52. The new Regulations 5(4), being inserted by the above amend. 
menu, read u follow.: 

"The selection for lnclusJon in such list shall be based on merit 
.and suitability in all respects," 

53. TM Cabinet Settetariat (Department of Personnel), to whom 
the matter wu referred for stating the considerationa that lead to 
the omiIIIon of warda tCwi,h due TegaTd to .eniOrity" in the new 
Reaulationa 5(4). stated on 1~1972. as under: 

~ at the time 01 lbe draftiag of the lncliall Admiaistra­
tift Service (Appointment by PromotioD) Regulations 
.. tbedilc".ioD of the Draft IWcuIations in the ClUef 

,S ....... • CoIt.fe.rwDce held ill ta5t" the view adQpted. by 
the Mb'ItI) of HOlDe Aftain (whiqb Vial accepted by all, 

~ ',. .' Ua'..,uc ....... ~ f:be CoIt.fe.rwDce} waa u.t for .eJec-
J . ., j, u..' ..ntc,.- be -the ~ c:pp.~tioD",aeniority 
",i~WI ,!"" ........... " iD_"~.'~.,~.,~ ,;~t ,,.,85. 
~ ;~~ .... ""; ._u' :I; .><.I~~<L. )_1.; .t-'!;-,.h :#. ........ 
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wldcla I8iPt ........... euHer Ads Pvin& power to make ruIes~ 
....... .-., etc., salta .... provisioM reprdiag layiDg them OD the 
.... b .. sJaeaW he bid .... tbereiD. 

SO. The CommIttee desue the MiDistry 0' Law, Justice 8Dd Com· 
pay Affain (Legislative DepartmeDt) to issue general instnlctions 
1D this behalf to all MinL~triesfDepartments so that inclusion of the 
laying provision, 81 approved by the Committee in paras 33-34 of 
their ~ODd Reporl (Fifth Lok Sabha) , in original Bills 8:' well as. 
amending BlIb does not esnpe their attention in future. 

VI 

THE INDIAN ADMINISTRATIVE SERVICE (APPOINTMENT BY 
PROMOTION) AMENDMENT REGULATIONS, 1970 (G.S.R. 

&;2 OF 1970) AND INDIAN POLICE SERVICE APPOINTMENT 
BY PROMOTION) AMENDMENT REGULATIONS, 1970 

(G.S.R. 653 OF 1970) 

51. Regulations 5(2) of the Indian Administrative Service (Ap­
pointment by Promotion) Regulation~. 1955, and Indian Police Ser­
\'tce (Appointment by Promotion) Regulations, 1955. prior to their 
amendment by the above nmending Regul;;t!ons rend as under:-

"The selection for inclusion in such list shall he based on merit 
and suitability in all respects with due regard to seniority." 

52. The new Regulations 5(4), being inserted by the above amend­
ments, read as follows: 

"The selection for inclusion in such list shall be based on merit 
and suitability in nll respects." 

53. The Cabinet Secretariat (Department 01 Personnel), to whom 
the matter was referred for stating the considerations that lead to 
the omission of words "with due regard fo seniority" in the new 
Regulations 5(4), stated on 16-3-1972, as under: 

"Even at the time of the drafting of the Indian Administra­
tive Service (Appointment by Promotion) Regulations 
aDd the discussion 01 the Draft Regulations in the Cluef 
Secretaries' CODfe.renc:e held in 1.954, the view adopted by 
the MIaistry of Home Affairs (which was accepted by aU 
the participant. iD the Conference) was that for selec­
tioD. merit mutt be the primary consideration, seniority 

. beiDa -brouchl into the picture only when l1'erit wa~ 

"epeL 
*' .. t 



The matter was reviewed in 1968 and it was noted that gradu-
" all¥'lthe otigina1:'empJudls ~'Irierft·_ ~~!iluted and 

thaf'!iC!leetiOlti were-being' fnllde- on~iMb8isoOf seniority, 
by siinplyweeding out 'tliilRdta~:offieen; 'A~ordingly, 
the State Governments were aUd!essed Hi' adober, .1968. 

In this le'ter~ it was mentioned intet'._.~t in. order ':to make 
the proeess of selectioa more purpose&u and positive, the 
Government of India were of the view that the 
emphasis on merit and suitability should! be made more 
positive, seniority being a factor to be -taken into consi .. 
deration only when merit between two officers was found 
comparable. It was, therefore, proposed that the' relevant 
sub-regulations should be amended, so as to read is 
under:-' • 

"The selection for inclusion in such list shall be based on 
merit and suitability in all respects. SeniOrity will be 
taken into account only where merit between two or 
more officers is found comparable." 

On being consulted about the proposed amendment, the Union 
Public Service Commission expressed the view that if the 
procedure followed in the Central Services in making 
selection of officers on the basis of classification was not 
intended to be followed, the proposed amendment would 
not achieve the purpose that emphasis on merit should 
be more prominently high-lighted in making a selection 
for the two All India Services. They suggested that if the 
intension of Government was that a still greater element 
of selection should be imported into the considerations of 
the ·cases of the members of the State Services for promo­
tion to the corresponding AU l.Qdia $f;trvices, the oul1 
effectIve way would be to grade the eligible officers on the 
lines laid down in the cases of members of the Central Ser­
vices. The Commission further expressed the view that 
the second sentence of the proposed amendment, :in·lieu 
of the then existingph1'8ge "with due regard to seniority", 
~uld by itself ac.hleve no purpose and suggested ~hatthat 
sentence might be omitted. The advice of the COIxl!ni~on 
was taken to mean that all references to the criterion of 
seniority should be omitted and tbi'S was accordingly done . 

.on a further examination of the ma~, in; ~mUItation witla 
the J4iDistry of Law, it has~n fo~ct~ ,the deletloa 
of the reference to the cnterio~ of seniorityJV~ not appn­
-priate and tbattbe concept sboul~ be ~tI~ly relntn-
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..... ' ..... 1IIIoa1d be _ ~ ... Grity beiIW 

.. dld4ltac'''' in a cue ill "bieJl merit,,, equal fir 
"l.aoed.;' TIIU edmintwtntive pdnripl_ hu been accep-
w Iw oouna of la" alIo • 

...... tile ... _ .... :~ been CIIDItted from the rete­
WDt·~, tbe~ taoftta ietDtroduetion either 
.1t "B 'before the deletioD or In a IUhabie form reflect· 
IDa tJIe blleDtioD 1ft a clearer way. This matter is under 
l!Qfttfnati011 in ecmsultatlon with the Ministry of Law.M 

M. The Cabinet Secretariat (Department of Personnel) were 
tIu1ber Nquatecl to state wbether any fiDal dedaion had been taken 
.. thb matter. They have, on 7th March 1173, stated as under: 

. . , ...". question of re.lntrodueting the reference to the criteria 
of l8ftIorlty for purposes ot selection in a suitable form 
W8I being examined. in consultation with the Ministry of 
Law and Justice. After consultation with the Union 
Public Service Commission, drafts of the amendments are 
now beiDg got vetted by the Legislative Department and 
OD receipt of the vetted drafts, we will be addressing the 
State Governments for their comments on the amendments 
propoaed to be made in the Promotion Regulations, such 
coDlultaUon being neceuary under su~section (1) of 
Section 3 of the All India Services Act, 1951, (61 of 1951). 
It will talce lOme more time before a final decision is taken 
on t.be proposal to amend the Promotion Regulations." 

...... c.-.. ttw an .w to Mte that the ahoYe Beplatiau 
........... em .... _Itah., (vide GAR. Nos. 477·£ ad 4'78-£ 
.. 'Im, ....... 0dHer, 1m). 

VB 

'ftU DRUGS (PRICES CONTROL) SICOND AMENDMENT 
OR.DII:R, 1m (8.0. JI02A OF 18'70) 

.. PancraPb 25 of the Drup (Prices Control) Order, uno as 
... rW b)' tM above Amendment Order readI u foDoWl:-

. " 

... Power to .. "tpt.-(1) The Central GoYemmeI:lt may. 
_ .. reprd to the tacton meDtioDed in .ub-paragrapb 
lI) aIIII _jed to sueh eoDdItkma. if any, u It may specify, 
bt· ~ 1ft the 0ftlda1 oa.tte, exempt any drug man ... 
~ unit or a eta. of IUI!h UD1ts from the operation 
01' an or a'A,,/ of the prcmaIcms of tbJa order and may, -
.,... • may be revob or modify suda ..... 
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(2) WJine F,IIDtiD, the exemption ~ ~b.pIMr~ (1~ 

the ceatm GGvernment shall !lave re,pr4' to ~ c,r. ,., , .: 
of the followtng ladora relattn, to the· drqp ~~ 
turiDg UDlt or a elua of sueh UJilta, name1y:-

(1) number of worten employed; 

(ii) amount of capital tnvestecI; 

(ill) range and type of product manufactured; and 

(tv) annual tum-over." 

57. The Ministry of Petroleum and Chemicals were reques~ 
to state whether any procedure or other safeguard hav~ been evolved 
to ensure that the Central Government's power to exempt any in­
dividual drug manufacturing unit as contradistinguished from a clae 
of units did not result in favoured or diseriminatory treatment 

58. In their reply, the Ministry of Petroleum and Chemicaltl have 
stated as under:-

"Para 25 was inserted in the Drugs (Prices Control) Order, 
1970 with a view to exempt the small units from the pro­
visions ot the Drugs (Price Control) Order, 1970. Accor­
ding to this para, Government have issued three orders 
dated the 30th July, 1970, 11th September, 1970 and lat 
April, 1971, (See Appendix VI). It will be seen there­
from that Government have exempted only the small 
scale units from the operation of the provisions of the 
'Orugs (Prices Control) OMer, 1970. 

It is felt that it should be open to Government to exempt any 
drug manufacturing unit or a class of such unite havin« 
regard to (1) to (iv) of 8U~para 2 of para 26, wbSeh are 
treated as safeguards. Furtber-more, the exemptions 
granted by virtue of the three notification. issued pertaiB 
to mnall scale units only. In the circumstances, thiI 
MiDtstry are of the "riew that safeguardl _pintt IIlisuse of 
power by Govel"Dllleftt are adequate." 

59. The Committee heard the views of the representatives of the 
lItfimatry ot Petroleum and Chemicals at tbeir sitting beld en the 
ttb October, 1t'13. While explainJug thP re&8ODI tor ,umg pr0vi­
sion for giving exemption to "any drug manufactuqng unit" the 
representative of the Ministry said that Goveament', ~ ia 
Ibis regard were -alcieatly eirC'Ull1SC1'ibed by criteria 1,ic:l down .. 
1Qb.opara2. No individual dru, manufaeturtn, company had in faet 



l'1e 
~n~pte4~" tn 'an, thet&f~ c.~ of exeIP;uz,o'# w~ bnly the 
~l~~! ~~, ~mp~. ~t • were ~ ex'~pte6. There were a number of 
eo ~t8Ints' abbut pri~lng, raw material and dominance of foreign 
companies etc: So Government wanted to keep some control with 
them so as to deal with the ~n as it arises. Ho\vrter, he hoped 
that Government will not have to exempt any individual drug manu-
facturing unit. . 

60. The Committee note with nUsfadion that no individual drug 
manufaduring unit has in fad heeD exempted from the application 
01 the Drug!! (PriCC!! Control) Order, 1970. In all the three cases, 
In whim e'XMnpt1ons have heen made so far, it is only a class of drug 
manafadurin.r units. which ha5 been exempted. The Committee, 
howew" feel that under the Order a!l worded. the possibility of dis­
mmin.tlon between dnJg mnnufacturing units similarly placed 
cannot be ruled out. 

61. To obviate liuch 0 pMsibility, the Committee would like the 
Mini5try of Petroleum and Chemicals to omit thc words "any drug 
mnnufacturit\i unil or" (rom pnra 2S( 1) of the above Order. 

VUI 

RELAXATION PHOVISION IN RECRUITMENT RULES 
RELATING TO GAZETTED POSTS 

62. The rclaxntion provi~!oll in the following Recruitment Rules 
did not ('on for", to thl' normal pro\'isions in recruitment Rules rei at­
tn~ to Gn7.ctteo p,)sts w!lkh provides that where the Central Gov~ 
crnmcnt is of opinio'l it i.~ nC{'ess:Jry or cx}X'dient so to do. it may. 
by order, for reasons to he recorded in writing and in consultation 
u~itlt 'nt' Union Public S~rl1i('e Commi$sion relax any of the provisions 
of these rulcs tL'it It rt>s~ct to OTlY class OT categOTY of persons:-

1. Central Cattle Breeding Farm Gazetted Class II (Veterinary 
OffiCt'r) Recruitment Rules. 1970 (G.S.R. 252 of 1970). 

2. Assistant Direoctor (Publicity) Central Water and Power 
COmmls.!iion (Water Wing) Recntitment Rules. 1970 (G.5.R. 
2052 of 1970). 

·3. Central Bureau of Investigation (Class I and Class n posts 
In the Technical Dhislon) Recruitment Rules, 1970 (G.S.R. 
1872 of 1970). 

4. Directorate Genenl Ordnance Factories (Deputy Aaststant 
Dlreetor GenenltMedkal) Recruitment Rules. 1970 (S.R.O. 
366 of 1970). 



.;; .... 5. peP\ltY, p~tpr (F»ur<:h~1 . Bi!du,pur ,Th~rm~Po~er 
'''~ . < Proj~;Centra1W$r ,altdPc?W~r'~_~bsi~:~wer' 

, .. Wing)-Recroftment ftUtes,1970-(G.S.R::1988 'dr 1-910): 
.. ;:<)~ ':~ ;. ~.... ~;o' 't-'\ '., '''", ''i:~ , .. j ~'~l 

6. National Buildings Orga~satioil (Cl~ I..,anci CIas~.n,pof~!l 
Recruitment Rules, 1968 '(G.s:R. 1204 of 1968). - ",' 

• • .. ..r 

7. All India Institute of Hygiene and Public J:Iealtb Calcutta 
(Professor of Biochemistry and Nutdtion...-class I posts) 
Recruitment Rules, 1970 (G.S.R. 1281 of ~970). 

8. Central Bureau of Investigation (Technic!l Adviser-Ac­
counts and Income tax) Recruitment Rules, 1970 (G.S.R. 
1854 of 1970). 

9. Directorate of National Sample Survey (Accounts-cum­
Administrative Officer) Recruitment Rules, 1970 (G.S.R. 
1914 of 1970). 

10. Indo-Norwegian Project (Class I and Class II posts) Recruit­
ment Rules, 1970 (G.S.R·1067 of 1971). 

63. The Committee note with satisfaction that on being pointed 
Qut the Ministries/Departments concerned have since amended the 
Rules in question to rectify the mistake (Vide col. 5 of Appendix VII). 

M. The Committee feel that provision for consultation with the 
UniDIl Public Service Commission is an important check against the 
possible abuse of power vested in the Central Government by re­
laxation rules. Similarly, the use of words "with respect to any class 
or category of per.:A)ns" in the relaxation clause is also necessary to 
obviate the possibility of discrimination among pe1'l8Ons similarly 
placed by making the benefits of relaxation available to all persons 
comlng in the same eategory Or class. 

65. The CoIlUllittee note that in pursuance of their earlier recom­
meudatioD made in para 13 of Fift .. Report (Fifth Lok Sabha), the 
Deputment of Penonael have &heady issued instructions on 
14-5-1973 to all Ministries/Departments to review the recruitment 
..... for au. I and II posta to ensure that the relaxation clause 
anies a provision for consultation with the Union Public Service 
~, wherever Deeessary . 

... The Committee desire the DepartmeDt ef Penenaet to laue 
...... instnadions OR the SOle lines to all· MiDlstrieslDepal'tlDeDts 
Ia .. far as the 1Ue of words "with reaped to any eIus or eatecOl'J' of 
penoas' iD the reluation clause IsCODceme4. 10 t1Iat the'. ,...awit,. 
of diserimba.atIoa ....., perIODS simllarty"placect Is olma .... 



., 
" IX. • • 
~ ~~~~ tlnm (CBtft'RAL sDvtCZS) 

SICO!m AIIZNDIIBNT RtJLJS. 1970 (8. O. 1. of 1870). 

;. ,.!, .. 8ab-ru1e I of Rule 18 of the GeDeral Provident I'uDd (Cent­
tn18en1ce1) Rulet, 1180 IUbIUtutect by the above S. O. pnmdes .. 
8DCIer~ 

"(3) A IUMerfber who hH been penD1tted UDder e1.-. (d), 
ClauIe (e) or CJaue (f) of sub-rule (1) of rule 15 to with-
cIraw money from the amount standing to his credit in the 
I'uDd, Iba1l not part with the poIIseaion of the boUle so 
bullt or acquired or house-site 10 Purchased. by way of 
ale, mortgage (other than mortgage to the President) or 
lift, without the previous permiIIion of the President. He 
all alBo not part with the poueuion of such bouse or 
houe-aite by WI,. of exchange or leue for a term exeeed.­
ing three years, without the previous permission of the 
IIDctiODing IUthOrity. The subscriber shall submit a de­
claration not later than the 31st day of December, of every 
year to the effect that the house or, as the case may be, the 
house-site c9ntinues to be in his possession and shall, if so 
requiied. produce before the sanctioning authority on or 
before the date specified by that authority in that behalf, 
the original sale deed and other documents on which his 
title to the property is bued. 

If at any time before retirement, he parts with the possession 
of the house or hous&-site without obtaining the previous 
permialon of the President or sanctioning authority, as 
the cue may be, the IWD withdrawn by him shall forth-
with be repaid in one lump sum together with interest 
thereon at the rate determined UDder rule 11. by the sub­
Ieriber to the Fund IDd in default of such repayment, it 
lhaD be ordered by the aaDetioning a1Rborlty to be reeover­
eel from his emolumeDta either in a lump IUDl or in aueb 
number of mcmthly instalments. u may be determined by 
the Presldeftt." 

ea. The Mlnbtry of rtnance were requested to siate tbe'c.-idel'­
adona for pladng a leftlctJon on the subecrlber to IeDfmOJ'tlallllift 
Ute hOUle built by him with the money withdrawn ~ .. PtMi-
.. , I'wMl till the date of reUremeDt. They were also requeBtecl to 
..... .-0- tt.,yUd any objection to provlde f01' the &ei viee of a 
......... DOtke to the subscriber before an order for recotery of 
..... t 8DMIDt toaetber with lDterest thereon, .... WuIId by 

1M ..-.ma autboril)' UDder the Rule, ~. '. 



,It 
Gt; m'1:beir reply, the Ministry of Finance have iMe,. aliG statect 

"'UDder:-
"When the General Provident Fund (Civil Servicea) Rules. 

whieh preceded the G. P .. F. (Central Semces) RuleS, 1_ 
were-In force, withdrawals tor the purpose of hoUie build­
ing were regulated by meaDS' of orders contained in Oftlce 
Memoranda the provisions of which had not been formally' 
incorporated in tbose ntles. Under those o~ers a subscri­
ber who made withdrawals from his Provident Fund 
account for building a ho~ had to furnish a declaration 
every year that the house continued to be in his possession 
and that he had not parted with it by way of sale\mort. 
gage]exchange etc. without the previous approval of the 
sanctioning authority. The above condition under which 
a subscriber was required to furnish a declaration regard­
ing the continued possession by him of the house built 
from withdrawal was reviewed in 1959 and it was decided 
to 'do away with it. This deciSion was taken on the basis 
of a greater trust in the integrity and honesty of the Gov­
ernment employees and with a view to simplify the exist­
ing provisions relating to the Provident Fund Rules. At:, 
a result, when G.P.F. (Central Services) Rules, 1960 were 
issued codifying and simplifying the existing rules 
and instructions, rule 16 did not include any such condi­
tion. Later on in 1965 the Comptroller am Auditor Gene­
ral pointed out that although a deliberate d~ision had been 
taken to dispense with the unnecessary conditions which 
existed prior to promulgation of the 1960 Rules with a 
view to simplifying the Rules, the removal of the condition 
regarding declaration to be submitted by a subscriber that 
he continued to be the sole owner of the property built by 
withdrawal from the G. P. F. had the enect ot allowing 
a loophole to the subecribers to fritter away their prov;i.. 
dent funds monies in an indirect way and that there ,might 
be cases where the subscriber while still in service selJJJj 
mortgages or otherwise disposes of the house built/pur­
chases with money withdrawn from the provident fund 
and lpends the money so realised on the purposes not 
covered by the Rules. Sinee such a situation was consi­
dered to be against the basic principles and purposes of 
the ProvIdent Fund, there restriction referred to above was 
introdueea by inJertIoD of'mb-rule (3) of rule 16 in sab-
stitutton of an earlier ~rule (3) which wu renumbered 
88 ~n.te (4). Later;on,·tbe iub.-nU. waI' amended In 
AjJrft;-1t701D ~'_ttlte ~'''''r the rule 
to .n/1DGl'tgage aDd gift c:ould be given only by the Pre-



sideAt . a& it w ... 1ound~t. it w-. not pract¥:able to: lay 
down gu'.Jelinc5 for the exercise of this power, ,,~j.tV 
authoritie$. sanctioning the withdrawals. 

The above Pf9vis:on bas Ii. been r.;~we(l apd the conclu­
slop reached is that the reasons for which ~. above res­
triction was imposed ~till bold gOQd. 'this Ministry have, 
however, no obj(.'Ction to the rule being amended so as 

to provide for the hoWle being leased for any period in 
eXCelJl of three years 8.1 provideci in the existing rule, or 
itJ bcmg mOI1gai:jed in favour of a Housing Board, L. 1. C. 
or other Government bodies which advance loans for ma­
king aoJllioD etc. without obtaining permiSSion and also 
to provide lor the aervlce of a mow-cause notice to the 
subscriber before nn or.jer of recovery of the amount i~ 

ISSUed by the aancUnning authodt~'. The rule as it now 
stands alter Its amendment by this Ministry's Notification 
No.2 (2)-E. V. (B)/,i'l da!cd 26. 7. 1972 doe .. nt'l provide 
for rccovc:ry of interest." 

70, Thf' CommittH note with uttaf.dion that the ~Iinistry of 
Finanrl' (Department of Exp.,pdlture) havo DO objection to the rule 
heint amconckd "10 Ih to pro\'ldt' therein for the hoU5C being lea.~ 
for Dny lleriod in e~('e'. of th~ ~·t>a" ItlI provided in the ~xistiDl 
rute. or ibl helnl[ mortl[aled in favouT' ()f HODsinl Board. L I. C. or 
ott\er (}ovfrnm(":\t bodle,. whith .d,'ant'e 104 .. 1111 ror making addition 
ete. ,,'lIhoat obtainml penah.,ion and alMJ to provide for the sef­
"In of • ~how,""u .. notit'e to It.. .abscrlber before an order or re­
~very of the amount III luned by th~ UDdioninc authority. The 
'Committee "'~'re the Ministry I. take early steps to amend tbe rules 
aftOrdl",l,.. 

X 

THEPF.TROI..EUM (SECOND AMENDMENT) RULES, 1970 (G. 
S, R. 819 of 1970). 

(A) 

71. Sub-rule (3) o[ Rule 115 of the petroleum Rules. 1937, as 
-aubilltutN by the Petroleum (Second Amendment) Rules, 19'10 
.re.ds as under: 

"(3) Wber. the licensing authority is the Chief Inspector or 
the Senior lDIpector or aD lAIpe<:tor of Explosives. an ap­
pUeant for. DeW lic:eDce m.,. appl,y to the District 
Aulhorl&7 fot • c:ertific&le to the effect that there is no 
objectioa to the appUcaDt recei\1ng • licence for the site 
propoee4 and the OlItrict Authority .awt. if he sees DO 

~ .-t IUCh certiAcate to tI» applkaDt who may 



',' .. t'') 

... 
I.' : 

fanvard it to the Chief Inspector ortbe SeDior Inspector 
'or ,a IDspeetor of Explosives as the ·eue may be 
with his application in Form D. The . DO objection 
eertiftcate 80 granted shall be liable to I:»e cancelled or 
withdrawn by the DistriC1 Authority or the State Govern­
ment, if the District Authority or the State Government 
is satisfied that the Ucencee has ceased to have any "right 
to use the site for storing petroleum or that the licensee" 
is unable to meet satisfactorily from the petroleum storage 
site the normal day-to-day requirements of the area." 

7Z. There was no indication in the rule that before a eno objection 
certiflcate' is cancelled or withdrawn, the aggrieved party would be 
given a reasonable opportunity of being heard. 

73. The Committee nole with satisfac:tion that on bein, pointed' 
oat, tile MiDJstry of Industrial Development have amended rule 
115(3), ibid, to the effect that the a,grieved party will be given an 
opportunity of being heard, before a 'Do objection fertiftfate' is can­
felled or withdrawn (vide G.S.R. 176-E of 1913, dated 14th March, 
It'13). . 

(B) 

74. Rule 121 (4) of the Petroleum Rules, 1937 provided that "8 

copy of the order containing the reasons for the suspension or can­
cenation of a licence shall be given to the holder of the licence on 
payment of fee of two rupee3". 

There is no express authorisation in the Petroleum Act, 1934r 

under which the rules have been made, for levying of such a fee. 

'75. The ColDIDittee note witb satisfaction that on being pointed 
out, the MhUsb7 of In ..... trial Development have sJnfe omitted tbe 
words "ou payment of lee of two rupees" from the above rule (vide 
G.5.8. 11O-E of It'13, dated 14th March, 1m). 

D 
GIVING OF RETROSPECTIVE EFFECT TO THE CENTRAL 
ENGINEERING SERVICE (ROADS) CLASS I RECRUITMENT 

(AMENDMENT) RULES, 1966. 

'M. In para 10 of their Second Report (Fourth Lok Sabha) , the­
Committee OIl Subordinate Leplation bad recommended u 
foDOWI!-

-:rbe MlnlstrlesJDepartments should tab approprtate stepe to 
ensure the publkation of rules before 1hey eome into force. 
However, tf,m 8ny particular eate, the t'UIeIt have to be-
given retrospective deet in vieW Of BDy' UllaVoidable dr-

. ~taiIcti, • eJatfIeatIoD·4IoaJd be Ilvea. eftba -by way 
, : Of: .. .".. ... til ........ arm .. 'fAIID of • foot,.-
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DOte·· to tbe1'elevant ruJe.. to the efteet :tUt DO ODe will 
.be advenely dected u a result ofretrospeet.ive e6et 
belBg ·pen to 8UCh rules." 

77. At their 'Bitting held on the 28th April, 1970, the Committee 
t()n Subordinate Legialation consideredtbe letter dated the 28th April, 
1970r~ived from late Shri N. C. Chatterjee, ex-M.P. regarding 

. giving of retrospective effect to rules in respect of conditions of 
'lervice of mme executive engineers in the Ministry of Shipping and 
Transport aDd thus not implementing the above recommendations 

,of the Committee. The Committee desired that matter be taken up 
,with the Ministry. 

78. In their reply, dated 18th December, 1970, the Ministry of 
'Shipping and Transport (Road Wing) stated as under=-

"Between 1962 Jmd 1966 this Ministry had been obliged to 
recruit through interview by the Union Public Service 
Commission a considerable number of officers in the 

,grades of Chief Engineers, Superintending Engineers, 
Executive Engineers and Assistant Executive Engineers on 
account of the emergent work in connection with IDA 
projects. The Central Engineering Service (Roads) Class 
I Rules then prevalent did not specifically provide for such 
recruitment by interview except perhaps to some extent 
in certain circumstances in case of Executive Engineers. 
An amendment of the Rules had been made in August, 
1966. providing for recruitment through interview by the 
Union Public Service Commission. Government had 
appointed a Committee uooer the Chairmanship of 8hri 
Kolet, consisUng of a representaUve of the Ministry of 
Home Mairs and Deputy Secretary (Internal Finance) 
.besides himaelf, which had given its report sometime ago. 
lUtu .tudy:\ng this Report this Ministry formulated cer-

."lain proposals indicating alternative courses of action in 
order of this Ministry's preference. Thereafter the !4lDlJ­
try of Home Affairs has railed varloua questions from 
Ume to time for the adviee of the Jlinistry of Law, which 
alIo bad been aoupt and provided to it. The question 
or IiVInI fttroapedive effect to the amendment of 196'6 
tin aec:ordaDc:e with the recommendations of Shrl Jtolet 
..... been lDcluded in the propoeala made to the MinIs­
trJ·· -of Home Aftain. The matter Is ,under examination 
... a deebIkIG baa yet to be taken after eoDIIdertng all 
... of vIeW. 

f • 'It, WID ____ .tr.a . die .... that DO ftUoIpecUve amend-
1IIIIlt'4 1M"Ce*al ".,ZI", ......... ,~) ~ ! 
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Beet uttment Rules, 1966, has been made,and therefore, 
the question of not implementing the recomtnendations of 
the Committee on Subordinate Legislation contained in 
para 10 of their Second Report (Fourth Lok Sabha) does 
not arise." 

79. After pursuing the matter fUrther, the Ministry have stated 
on the 14th March, 1973, as follows: . 

"The inter-se seniority case of the Class I Technical Gazetted 
Officers has been discussed at the meetings held at the 
level of the Chairman of the Union Public Service Com­
rrLission. On receipt of the final advice of the Commission 
after these meetings, the matter was examined further in 
consultaticn with the Department of Personnel, who have 
also indicated their final views in the matter. We have 
however, so far not been able to arrive at a decision on 
the questicn of retrospective effect to the amendment 
dated 2nd August, 1966 to the Central Engineering Service 
(Roads) Clas.> I Recruitment Rules. We except to' arrive 
at a decision shortly when a further cemmunication will 
follow." 

80. Finally on further pursuing, the Ministry of Shipping and 
Transport (Roads Wing) have informed on 28th March, 1973, as 
follcws:- i , 

"We have since taken a decisicn in the matter, and we do not 
·prcpo3e to give retrcspective effect to' the amendment 
issued cn 2nd August 1966 to the Central Engineering 
Service (Reads) Class I Recruitment Rules, 1959." 

81. The Committee are glad to note that the Ministry of ShippiDl' 
and Transport (Roads W"mg) have agreed not to give retrospective 
-effect to the above .rules. 

xu 
THE CENTRAL SECRETARIAT STENOGRAPHERS SERVICE 

(SECOND AMENDMENT) RULES, 1970 (G.S.R. t085 of 1970) 

82. New Clause (iii) of sub-rule (5) of Rule 19 of the Central 
Secretariat Stenographers Service Rules, 1969. as inserted by the 
aforesaid G.S.R. reads as under:-

"Notwttlustallding any thing contained· in claUle (1) and (Ii) 
above, the seniority of persons falling in the category 
specified in ~la~ (c) of the flrstproviJo to sub-para-
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:jj' 'i'~;' IJ" p) of paragraph 2 of the Fifth Schedule shall be 
such •• may be determined by the eemr.t Government 
in· the MiDlstry of Home Aftaiis in CQJJSUltation with the 
CommilDm. " 

83. The Cabinet Secretariat (Department of Personnel and Ad­
~.tive Reforms to whom the matter was referred for stating 
reuons for not laying down the principles for determ.iDing seniority 
of perIOllI falling under clause (iii), ibid, in the rules itself, have 
ltated as followl:-

"There are above 25 isolated posts of Hindi Stenographers in 
the various Ministries/Departments. On a recommenda­
tion from the Hindi Salahkar Samiti that the Hindi Steno­
graphers should be included in the cadre of English Steno­
graphers (Grede II). the question was examined in con­
sultation with the Union Public Service ColJlD1i5sion and 
it has been decided to induct the Hindi Stenographers 
recruited before 23rd March, 1968 in Grade II of the 
Central Secretariat Stenographers Service subject to theis 
qualifying in an examination to be held by the Union 
Public Service Comm';;:;icn, The Central Secretariat 
Stenographers Service Rules, 1969, were amended accord­
ingly vi"" Ministry of Home Affairs' No. 1613i7O-C.S. II. 
dated the l"lh July. 1970. It has been decided in consulta­
tion with the Union Public Service Commi!:rion that the 
lenionty of the Hindi Stenographers should be fixed in 
the following manner: 

L Hiftdi StenognJphn. who had pas.ed &he teat held btl the Union. 

I .... , 

Public Service Commialion in Hindi St~aphy in. 1963. 

Out of the total of about 21 Hindi Stenographers whose 
induction is under consideration, 10 had qualified in the 
Hindi Stenography test held by the Union PubUc: Service­
Commission In August, 1963. the results of which were 
announced in November. 1963. itself. The results ot 
1963 Examination fo~ !!Dglisb Stenographers held in May._ 
1_ wen anoounced in 19M ouIy. The 10 quaJifted 
Blndl Stenoaraphen of the 1963 eyaminaticm would" 
IUhject to their qualifying examination to be held by 
the Union PubUc: Service Commission, be· plaeed en­
blOt'Ic senior to the quaUfted EngUsh Stenographers of 
the 1983 hamlnaUoD. '!be IeIliOrlty of· theIe Hindi 
,~ tam .. would be ~ with reference-
to .. dates of c:ontllwcMaa appoIDtmct In their respec-
am cadres. 
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II. Other Hindi Steinogrcphers.-The seniority of the remain­
ing Hindi Stenographers will be fixed with reference to 
the year of the examination in which they would now 
qualify in both stenography test and the written paper 
in Hindi. Their relative seniority vis-a-vis the English 
Stenographers would be fixed with reference to the 
dates of declaration of the results of the two exmina­
tions. The seniority of ~indi Stenographers inter se 
would again be fixed with reference to the relative dates 
of their continuous appointments in their respective 
cadres on which they are borne. 

The induction of the Hindi Stenographers in Grade II of 
the Central Secretariat Stenographers' Service is not 
a recurring feature and therefore it has been provided 
that the seniority of such officers in Grade II would be 
such as may be determined by the Central Government 
in consultation with the Union Public Service Commis­
sion. It is not considered necessary to spell out the 
principles, which are only of a transitory nature, in 
the Central Secretariat Stenographers Service Rules, 
1969, itself. It may be stated in this connection that it 
is not unusual to make such a provision in the RUles. 
In fact, in rule 19 of the Central Secretariat Stenogra­
phers' Service Rules, 1969, under the heading 'III-Grade 
III', in clause (iii), it has been provided that the 
seniority of officers appointed to Grade III under proviso 
to sub-rule (1) of rule 14 shall be such as may be 
determined by the Central Government in the Depart­
ment of Personnel." 

M. The Committee are of the opinion that principles of deter­
mining seniority, being an essential ingredient, should normally be 
laid down in the Recruitment Rules. '!'be Committee are, however, 
satis8ed with the explanation pven by tbe Department of Personnel 
and Administrative Reforms for the exception made under the above 
amendment rules as it applies only to certain isolated posts of IDndi 
Stenoeraphers which are required to be inducted in Grade D of the 
Central Secretariat Stenographers Service. 

XDI 
THELIFE-BOATMAN'S (QUALIFICATIONS AND CERTIFICATES) 

AMENDMENT RULES, 1970 (G.S.R. 611 OF 1970) 

(A) 

85. In the preamble to the above rules, it was stated that draft 
rules were published in the Gazette, dated the 19th July, 1969 and 

2156 LS-3. 
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objeedons/auggesttoDi were invited from the persoD$ likely to be 
dected thereby by the 1st August, 1969. 

88. Conaidering the fact that some time must elapse before copies 
of the Gazette were available distant ports, the period actually 
allow~ to the persons concerned for making suggestioDS/raising 
obJection. worked out to even less than 12 days. In this connection, 
attention of the Min1Itry wu invited to the following recommenda-
tion of the Committee on Subordinate Legislation contained in para 
31 of their Sixth Report (First Lok Sabba): 

"The Committee feel that when the Acts give a right to the 
public to send their comments on certain draft rules. it 
11 only reasonable that suftlcient time should be given to 
them to study the draft rules and send their comments 
before they are finalised. The Committee are of the opin­
ion that a period of not less than 30 clear days, exclusive 
of the time taken in publishing the draft rules in the Ga­
zette and the despatching the Gazette copies to various 
parla of the country. should be given to the public to send 
their comments on such draft rules." 

81. The Minbtry of Shipping and Transport (Transport Wing). 
to whom the matter was referred have stated as follows:-

"It was not the intention of this Ministry to give only 12 days 
time to the persons likely to be aflected to make their ob­
jections/suggestions. The draft rules were actually ftna-
Uted and issued to the Press for pubUcatlon in the Gazette 
of India tn June. 1989, itself. Unfortunately, the pubUcation 
waa delayed and the draft rules were actually pubUsbed 
on 18-1.1989 in the Gazette of India. ThIs resulted in the 
reduction of the period avanable to the persons for send· 
in, their objections/suggestions. In order to avoid such 
inddents in future. It is proposed to indicate in the draft 
rules that the rules would be taken into consideration, 30 
dan after the date of their publication in the Gazette of 
1ncUa. • 

. .. In another eue viz.. the Motor Vebicles 'lbird Party IDIo-
1'aDce) Amndmeat Rules. 19'11 (8.0. _ of 19'12). the Committee 
~ot befng sattsfled with the explanation of the reoresentatives of 
the Ministry of Sblpplng and Transport (Transport Wing) and Wotb 
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and Housing, recommended in para 17 of their Fifth Report (Fifth 
Lok Sabha) as follows:-

"The Committee also desire that whenever Ministries/ Depart­
ments want their notification containing rules, regulations, 
etc. to be published by a particular date, they should send 
them to the Press alongwith a covering letter indicating 
therein the date by which they want them to be publish­
ed. In case the Government Press do not find it possible 
to publish them by that date, they should inform the con­
cerned Ministry/Department accordingly." 

81. The Committee reiterate their above recommendation and de­
sire the MinistrieS/Department to strictly follow it in future so that 
the period of 30 days allowed to the persons concerned for making 
sucgestions/raising objections is in no cBSie reduced due to delay 
in the pubOcation of the draft rules by the Press. 

80. The Committee further desire that while inviting suggestions/ 
objectiOllS from the persons concerned on draft rules, the Ministriesl 
Departments should instead of "ifying a particular date, indicate 
in the preamble to the draft rules that they would be taken into 
consideration 30 days after their publication in the Gazette. The 
Committee feel that this would avoid reduction of the period avail­
able to the public due to delay in publicatioD of the draft rules in 
the Gazette. 

(B) 

91. Under rule 6 of the Life-boatmen's (Qualifications and Cer­
tificates) Rules, 1963, as amended by the amendment under exami­
nation an examination fee of Rs. 5/- was levied without any specific 
provision in the parent Act. 

92. The Ministry of Shipping and Transport (Transport Wing), 
to whom the matter was referred have stated as follows:-

"This Ministry after consulting the Ministry of Law in the 
matter have de::ided to amend rule 6 of the Life-boatmen's 
(Qualiftcations and Certificates) Rules, 1963, by deleting, 
the words 'an examination fee of Rupees fiVe only and' 
in rule 6, 80 as to avoid any possible legal complications." 

13. The Committee are glad to DOte that the MiDistry of Shipping 
and TraaIport (Traasport WiDg) have dedded to omit the provision 
for an enmlMtion fee of lis. 5/- from rule 6, ibtd. They desire the 
Ministry to BJDeDd the rules at an earl,. date. 
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XIV 

THE BADARPUR THERMAL POWER PROJECT, CENTRAL 
WATER AND POWER COMMISSION (POWER WING) CLASS 
fiT AND CLASS IV (SECURITY) POSTS RECRUITMENT RULES, 

1970 (G.S.R. 671 OF 1970). 

94. Normally clause 4 of the recruitment rules, i.e. method of 
recruitment, age-limit, qualifications, etc. has the following proviso: 

"Provided that the upper age-limit prescribed for direct re­
cruitment may be relaxed in the case of candi­
dates belonging to the Scheduled Castes, the Sche­
duled Tribes and other special categories of persons in 
accordance with the orders issued by the Central Govern­
ment from time to time." 

The Badarpur Thermal Power Project, Central Water and Power 
Commillion (Power Wing) Class In and Class IV (Security) Posts 
Recruitment Rules, 1970, did not have the proviso on the above lines . 

•• TIle Ceauntttee Dote with .. tlafadioa that on being pointed 
.. 1M 1IIIIIItr, of briptlall ..... Power have .mce amended the 
a ........ aDd tile .... IN'Ovh1on for relaxatloD of upper lIP limit 
.. the eue of eaIId ............... to Scheduled Castes, Scheduled 
'I'rl1I. ......... apedaJ eatetr-_ of penon. has heeD made therein 
(vide 0.8 ... 1 .. of 1171, dated 1 .... 1171). 

XV 

IMPLEMENTATION OF RECOMMENDATIONS 

(I) am"" of ,..Croapective etJect to Rula fTamed under the pt"01riso 
to ATticle 309 of the Coutitution (Para 51 of Sew.th Report-Fourth 

Lok Sabha) 

98. The Committee on Subordinate Legislation had made the 
following reeommendation ill para 10 of their Second Report (Fourth 
!.ok Sabha:-

-The Committee are not .. tided with the explanation of the 
Ministries C!Ofteemed amd are of the view that normally 
aU rules should be published before the date of their 
enforc:ement or they sbou1c:I be enforced from the date of 
their pubUcation. The MinistriesfDepartments should take 
appropriate Iteps to eDSUI'e the publication of rules be-
fore they rome Into foree. However. ff. in any particular 
tue. the rules bave to be given retrospective effect in 
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view of any unavoidable circumstances, a clarification 
should be given either by way of an explanation in the 
rules or in the form of a foot-note to the relevant rules 
to the effect that no one will be adversely affected as a 
result of retrospective effect being given to such rules." 

The above recommendation was reiterated by the Committee in 
para 32 of their Fourth Report (Fourth LOk Sabha) and para 22 of 
Fifth Report (Fourth Lok Sabha). The recommendation was im-
plemented vide D.P.A. circular dated 13-5-1969. 

97. In para 51 of their Seventh Report (Fourth Lok Sabha), the, 
Committee had desired the Ministry of Home Aftairs to examine 
in consultation with the Ministry of Law, whether retrospective 
effect to certain 'Orders' listed in para 48 of the Report, had been 
given under due legal authority. Out of the 11 'Orders' mentioned 
in para 48, eight had been issued under the proviso to Article 309. 

98. The Department of Parliamentary Affairs in their Office Me­
morandum dated the 28th January, 1971, inter alia, stated as under: 

" ..... On the question of making retrospective amendment to 
Rules, the Ministry of Law have since given the following 
advice: 

'The position in law regarding the framing of rules under 
the proviso to Article 309 of the Constitution with re­
trospective effect altering the conditions of service of 
a Government servant to his disadvantage is that no 
Government servant has any fundamental or other right 
to be governed by the same conditions of service offered 
to him at the time of his appointment, save as otherwise 
provided in the Constitution itself (e.g. Article 314) or 
any law enacted thereunder. It is clear that the ,cope of 
the proviso to Article 309 is co-extensive with th4t of 
the main p1'OVision in the Article, so that the President 
or the Governor of a State acting under the proviso is 
competent to make rules containing the same regulating 
provisions as Parliament or a State Legislature might 
have made by Legislation, and that the rules so made 
can be given retrospective effect. Further, the. legal 
position of a Government servant is more one of status 
than of contract. Once appointed to his post or oftlce, 
a Government servant acquires a status and his rights 
and obligations are no longer determined by consent of 
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parties, but by a statute or statutory rules which may 
be fumed 8Dd altered unilaterally by the Government. 
It follow. that the rules can be made under the Proviao 
to Article 301 of the CODItitution with retrospective 
efteet altering the coDdltiona of terVic:e of Government 
terVanb to their detriment or disadvantage, and 10 long 
.. they do not infringe other couatitutional requirements, 
no legal objection can be taken to the Rules on the 
around that they prejudicially aftect the existing rights: 

KeepJng In view the legal pOIIition .tated above, viz., there is 
DO legal obJeetion to the framing of Rules with retrospec­
tive eftect, even If the Rulet afteet existing rights, the 
Depart:mellt of PeJ'8onnel have ob8erved that it does Dot 
MelD necnllry to tnctic:ate in the explanatory memoran­
dum that the IDteJatl of no one are prejudicially aftected 
by reuon of retr08peCtive operation of the Rules. (Of 
COUJ"M, in cues where retrospective application of the 
RuIn tnfringea coDltitutional requirements other than 
thole under the provilo to Article 309 of the Constitution, 
Government would not give retrospective effect to the 
Rulea, ... uch Rul. would be Hable to be impeached on 
constitutional grounda). 

A. for publication of the explanatory memorandum alongwith 
the rules. In the Gazette, It is for consideration wbether 
publication of any such memorandum may not create legal 
dlfftculties and whether the requirement would not be 
met if, Instead of publlahing the explanatory memoran­
dum with the Rules whieb have retrospective effect, an 
explanatory memorandum Is furnished to the Committee. 
The Commtttee can come to tts own conclusions wbether 
in the ctrcumltancee of the particular case of retrospective 
effect ... Justifted. In any cue, the Committee on Sub­
ordinate Legislation would have an opportunity to 10 Into 
tM merits of eacb cue and seek further clarlftcatkm, it 
need be. In juatlfteaUon of the aetion taken by the adminis­
trattw authorlttea." 

II. The Depu1lDeDt of ParlialDefttary Afblrs was requested to 
ltat. the nanare of lepl dIfBeulUea mentioDed in their above Memo­
randum. wbieh were Hkely to arbe ... result of the pubHcation of 
tM explanatory memorudum lD the Gazette alonpith the Rules. 
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100. In their reply, the Department of Parliamentary Mairs have 
forwarded the following explanation of the Department of Person-
__ 1. 
UCIo.-

"In O.M. No. F.32-1169R&C dated the 28th January, 1971 the 
advice .of the Ministry of L4aw that there is no legal ob­
jection to framing of rules with retrospective effect even 
if such rules affected the existing rights of various Gov­
ernment employees, provided that such retrospective 
amendments do not infringe other constitutional rights 
of the individuals concerned, has already been brought to 
the notice of the Lok Sabha Secretariat. Therefore, an ex­
planatory memorandum published alongwith the statutory 
rule to the effect that the interests of no one are preju­
dicially affected by the retrospective operation of the rule, 
might give the impression that·· Government do not have 
a legal right to make rules with retrospective effect, if 
they affect adversely, even to a little extent, the interests 
of any particular individuals. While the concern of the 
Committee on Subordinate Legislation, that Government 
should not amend retrospectively, if it affected adversely 
the interests of anyone, is certainly appreciated, it would 
perhaps not be correct to give an impression that Govern­
ment do not have a right to do so. 

While one of the legal difftculties that might crop up is the 
one Indicated in the preceding paragraph, there are also 
other difficulties which are to be borne in mind. For ex­
ample, while Government may be quite satisfied that the 
interests of no one would be adversely aftected by the re­
trospective amendment of a rule, any explanatory memo­
randum to this effect would perhaps not be desirable, be-
eause there might be individuals who might either justi-· 
ftably or otherwise take the view that the amendment in 
quation adversely a1fects their interests. There might abo 
be cues where the Government might . be quite satisfied 
that in the larger public interest an amendment with re­
trospective effect is very necessary. Sin'ce it might affect 
lOme Government servants adversely, it would not be 
possible to give a memorandum. The alternative would 

"' fJi' be that either an essential amendment if needed in the 
public interest is not made on the memorandum is not 
given. Either of the two courses would hardly be desir­
able." 
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t.L TIle c-n-.... BOte that 10 far Govenuaeat had aecepted 
aDd .... ~ ........ to die J'eeGI!Im .a4latioas reprdiJqr aveidaMe 
01 reb'oIpediv •• en to ...... , BeplatioDs, .tc., aad to give apia-
.. torf DOtea in cues where retrospeetive efteet to Bales was lID­

_oIdaItle (vide para 1. of 8eeoIuI Report-Fourth Lek Sahba, para 
• of Feat1h ........... 0UJ1h Lot Sabba ad para ZZ of FIfth Report-
Fovtb Lot Sa"'). I 

ItZ. The Committee had recommended avoidaoee of giviDc re-
troapeedve .treet to the raIea aDd pvm. expiaaatol'y DOte that DO 

OM would be eleded adveneb, DOt becaUle of IepI aeeeaity but 
bee ..... of propriety and ebeck OIl abase of power. The Committee 
feel that oace the propriety 01 DOt t.aJ.ac the Bal. retrospectively 
Is aeeepte4. It ....... aeee.Mry to lDdlcate in the explaDatory 
~te "that the bateresta 01 DO ODe are prejudidall, aleeted by re~ 
pedive ea.et. There abould also be DO o"jectioD to pubUeation of 
the eapl .. atM)- DOte ill the Gazette u it would 10 to pl'OVe tbat 
there il DO mala ftde. 

t.. Tbe Ceaunit.... therefore, reiterate their earlier recommen-
4adoD ..... III pan to of their Second Report (II'Garth Lok Sabba). 

,<tt) N.w application lorm lor telephone connectionB under Rule 414 
of the Indian Telegraph Rulu, 1951 (Para 17 oj First Report-Fifth 

Lok Sabha). 

104. In para 17 of their First Report (Fifth Lok Sabha), the Com­
mittee on Subordinate Legislation. bad recommended as follows: 

'The Committee note that while rule 414 of the Indian Tele­
arapb Rules. 1951, authorises the Telegraph AuthOrity to 
introduce a new application form, it does not confer on 
that authority any power to levy a charge therefor. The 
Committee are of the opinion that for charging the amount 
of Ra. 10/- per application form, there should have been 
an expreI8 provision in the Rulea, backed by an express 
autboriaation in the parent law. The P&T Board have not 
indicated any provillon in the Act from which the power 
to make the above charge flows. The Committee feel that 
if the Department of P. & T., want to continue the above 
cbar,e. the proper course for them is not only to ameud 
the Rules to the necessary etr.t but abo to ensure that 
an G'pI'8I authoriJation for Its levy Is available In the 
paNDt law.-

101. While a~l)tin2 the above recommendation. the Minister of 
Communlcatlons (Shrl H. N. Bahuguna), in his letter addresled to 



the Chairman of the Committee on Subordinate Legislation has stat .. 
ed as under:-

''The Committee on Subordinate Legislation had in their first 
report presented. on 10th August, 1971, while adversely 
commenting upon our levying of fee of as. 10/- for . the 
new prescribed. form of application for a new telephone 
connection, had advised that the Indian Telegraph Act 
as well as the supporting Subordinate Legislation might 
be suitably amended to cover the lacuna pOinted out by 
the Committee. In accordance with the guidance given 
by the Committee, the Ministry of Law had prepared for 
us a draft Bill to amend the Indian Telegraph Act for this 
purpose. I, however, find that the Indian J'elegraph Act 
requires some other important amendments also which are 
being processed in the various Sections of this Ministry. 
It will not perhaps be desirable to introduce piecemeal 
legislation in this respect and as such I have given instruc­
tion~ that all the required amendments of the Indian 
TelegrR})h Act may be consolidated and finalised as early 
as possible. The desired amendment relating to assuming 
of a specific power for levy of a fee for application for a 
new telephone connection will be made part of the gene­
ral amendment indicated above which is proposed to be 
brought up before the Parliament some time in 1974." 

106. The Committee note the alB1U'8nce given by the Minister of 
CommunIcations that the Indian Telegraph Act will be amended 
to implement the recommendation and the amendiDg 8U1 will 1te 
broacht up before Parliament some time in 1974 along with some 
otlaer importaJlt .amendment. to the Act. The Committee, however, 
dedre the Ministry to diseoatinue the levy of B& 10.00 per app1ie~ 
tion form till sueh time an express authorisation for the same is 
made ia the priDeip81 A~ 

(iii) The engineering SUpe1'VisOTB (recruitment and training) amend-
ment Rulu, 1969 (G.s.R. 36 of 1970) (Para 14 of Third Report-Fifth 

Lok Sabha). 

107. In para 14 of their Third Report (Fifth Lok Sabha), the Com­
mittee on Subordinate Legislation, inter alia, observed as follows:-

"The Committee note that the authorities had appointed to 
the post of Engineering Supervisor. a person who did 
not have the prescribed educational quaUftcatioDS and, 
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later on to regularise the irregularity, introduced the 
relaxation rule with retrospective eftect. They are stroDg­
ly of the view that the relaxation rule should not be used 
u an iDltrument of favouring individuals. They need 
hardly point out that under the Rule, as worded, the re­
laxation to be made by Government is to relate to classes 
or categories of "persons as contradistinguished from indi-
vtduali. The Committee feel the need for safeguards to 
ensure that the powers of relaxation vested in Govern­
ment are not abuaed." 

108. In their reply, the Indian Posta and Telegraphs Department 
have ... ted as follows:-

"The Committee have observed that tbe newly inserted rule 
'Power to relax' baa been used a an instrument for fav­
our1Jlg individuals and have mainly referred to two points 
in Peru ~14, viz. (I) irregular appointment of a candi­
date whO did not have the prescribed educational quali­
ftcations and (ii) under the rule .bout ·Pow.er to relax' 
the relaxation to be made by the Government is to relate 
to classes or categories of persons as contradistinguished 
from individuals. 

In 10 far as item No. (1) is concerned it may be stated that the 
candidate was a Sdence Graduate but he did not have 
the pretCribed subjects in the degree examination. This 
upect appears to have been lost sight of by the staff under 
the POItmaster General concerned and on the basis of per­
eenta .. of marks the candidate who incidentally belonged 
to Sc:beduled Castes communities, had been selected. As 
would be 8eeIl from the concluding portion of Posts aDd 
Tel.grapha Department oftlce DOte dated 9-1~1969 (AppeD­
dlx V1n) that It had been enquired from the Ministry of 
Law as to whether there would be any legal implications 
in not appointing the said candidate after imparting him 
theoretical traiD1ag for ten months during which he wa 
paid the usul stipend admissible to him. The Ministry 
of Law in their advlee dated 13-10-89 (Appendix V1n) 
bad of their own accord advIeed the Department that the 
eppoifttment of the candidate sbould be regulariJed as 
the cue of the P&T Department wu weak and It would 
be dilftcuJt to lustain the position in the rourt of law. It 
wUl thus be seen that on the speciftc advice of the Minis­
try of Law the hTegular selection had to be reguJarised. 
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As regards resort to 'Power to relax' rule in an individual case 
attention of the Committee is invited to portion sidelined 
and marked 'A' in Posts and Telegraphs Department office 
note dated 9-10-69 wherein this particular point was raised. 
When the Ministry of Law in their advice dated 13-10-1969 
did not attend to this point, the case was referred back 
to the Additional Legal Adviser to the Government of 
India for favour of his advice and elucidation of the point 
under doubt. His advice was categorical when he pointed 
out as under:-

'The class or persons in whose favour relaxation is being 
issued is those persons who have wrongly been selected 
even though they did not have the qualifications and 
who have undergone the training in theory and passed 
the examinations. This will be a distinct class by itself. 
The fact that in this instant cllse it is only one person 
should not make any difference'. 

It will be seen from the extract reproduced above that the 
conclusion arrived at by the Committee on Subordinate 
LegislatiOIt is at quite variance to the legal advice tendered 
by the Additional Legal Adviser to the Government of 
India. 

The Posts and Telegraphs Department could not ignore the 
legal advice of the Ministry of Law on these points and 
action of the department to regularise the selection of 
the candidate was in accordance with their advice. The 
facts given above and extracts of notes appended here­
with would indicate that no favouritism has been ghown 
to an individual, as apprehended by the Committee. It is 
requested that these facts may also be placed before the 
Committee for favour of their reconsideration. 

As regards need for safeguards to ensure that powers of re­
laxation vested in the Government are not abused, it may 
be stated that all such cases are invariably considered in 
consultation with the Cabinet Secretariat (Department of 
Personnel) and the Ministry of Law and as such it is felt 
that the said power cannot be abused by any indivi. 
dual howsoever highly placed he may be." 

1.. After CODSideriag the matter in all its a'peets, the Commit­
tee feel that In so far as replarisatioa of the appointment of the 
eaad .... te In questioD is roneemed, the matter may be treated as 
deaed. r 
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11 •• AI ....... pow_ of tile Ceatnl Goverameat .. nJu ralea, 
die CoaualUee woaId like .. emp ..... dud, if eeDIidend aece ... ry, 
tile naJ.. ...... be reIaud pnspediftly .... DOt with retrospective 
...... tile relaatiea shoaId iaVllriahl, .. ia respeet of • dasa 
.. catepr)o 01 pen __ aDd not _ buIi,iduAL 

111. The Committee desire that the Department of Persomael 
Iboald ...... pneni iDltnaedoaa ba thIa reprd to all Mhaistriesj 
De .......... to .. old ree1II'I'eDCe of _h C8Iea ba fatare. 

(iv) The Pon Olice Samng. Bank (Amendment) Ru.les, 1969 (G.s.R. 
956 of 1969) (Para 9 of Fourth RepO'rt-Fifth Lok Sabha) 

112. Rule 18(2) of the Post Oftice Savings Bank Rules, 1965, which 
waa iDJerteci by the aforesaid G.S.R., reads as follows:-

.. (2) The Po.t Oftice Savings Bank shall not be liable if any 
fraud takes place whether by a departmental employee or 
by an outsider due to the failure of the depositor to ensure 
that the amount .ought to be withdrawn is entered in the 
appUcation for withdrawal before the same is presented 
at or sent duly sigDed by him to the Post Office for with­
drawal" 

113. The Sub-Cornmittee of the Committee on Subordinate Legi&-
laUon (1970), which examined the afore.>aid G.S.R. at their sitting 
beld on the 19th September, 1970. c!eo1red to know the genesis of 
Rule 18(2). 

114. In their reply. the Ministry of Finanee. inter alia, stated as 
foUow.:-

tt •••••• a case &rOle where the depositor went to the court 
alleging leas payment than that was entered in the 
warrant of payment on the appUcation form for withdra­
wal. Actually. the depositor bad left the space for the 
amount to be withdrawn unfUled on the witbdrawal form 
and the amount wu ftlled in by the post ofBce. The Court 
believed the evidence of the depositor for baving sought 
to withdraw only the amount which had been actually 
paid to her and not the amount shown on the withdrawal 
form. 

When this question W8I referred to the Ministry of Law, they 
ac:lvtled that to safeguard the Deptt.'s interests, the rules 
should be alDeftded to provide specleal1y that the depoBi-
tal' 1DUIt eDIQN that the amount eought to be withdrawn 
is entered 1ft the applleatkm form for withdrawal IIDd 
that the Department win Dot be Uable if any fraud tabI 
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place whether by a Departmental employee or by an out­
sider due to the failure of the depositor to comply with 
this requirement of filling in the amount to be withdrawn 
in the application form for withdrawal before the same is 
submitted duly signed by him to the Post Office for with-
drawal. . 

It is in these circumstances that notification No. G.S.R. 95'6 of 
1969 was issued." 

115. The Committee on Subordinate Legislation, after considering 
the matter in detail, observed in para 9 of their Fourth Report (Fifth 
Lok Sabha) as under:-

"The Committee are not convinced by the reasons given by the 
Ministry of Finance for the introduction of sub-rule (2) 
of Rule 18 of the Post Office Savings Banks Rules, 1965. 
In their opinion, Government owes a duty to safeguard 
the interests of illiterate depositors who deposit their hard­
earned savings with Government in good faith. The 
Committee desire that the sub-rule in question should be 
omitted, and the postal employees instructed not to accept 
a form which is not complete in all respects." 

118. The Ministry of Finance (Department of Economic Affairs) 
have stated in their reply as follows:-

u ..••. the recommendation of the Committee on Subordinate 
Legislation for omitting sub-Rule (2) of Rule 18 of the 
Post Office Savings Banks Rules, 1965, inserted by the 
issue of G. S. R. 956 of 1969, has been carefully considered 
in consultation with the DGPT. It has been mentioned 
that the Government owes a duty to safeguard the interests 
of illiterate depositors who deposit their hard-earned. 
savings with Government in good faith and that, therefore, 
the postal employees should be instructed not to accept 
any withdrawal from which is not complete in all respects 
in which case there would be no need for tlte above men­
tioned rule. There are departmental instructions issued 
by the DGP&T to post offices whereby the officials in the 
post office savings bank are exper.ted to check up the app­
lications for .withdrawal to see that they are properly 
filled in and signed and they are not to accept incomple­
tely filled in withdrawal forms. The problem really arises 
in the cases of such depositors, particularly the illiterate 
depositors, who sign a blank withdrawal form or thumb 



impress the same and entrust it to a meuenger. As long 
as the messenger carries out the wishes of the depositor. 
there i. DO problem. Instances are not wanting where 
the messengers have filled up in the withdrawal forms 
.pedfying amounts other than those mentioned to them by 
the depositors. In IUcll cases though the post office gets 
a completely ftlleci-in form and are not in a position to 
refwe payment when the matter goes to a court of law 
it becomes cU.tBcult for tilt! post office to disown liability 
a. generally the court goes by the statement of the depo­
sitor and abo the fact that the application for withdrawal 
wu not ftlled-in by the depositor himJelf before signature 
(or filled-in before affixing thumb impression in presence 
of witneues, in case of illiterate depoaltors) makes it diffi-
cult for the post office to deny the claim. This problem is 
likely to continue as long as the facility of withdrawals 
through messengers continues. It is to ensure that liabi­
lity in sueb cases does not devolve upon the post office that 
it wu considered necessary to frame a rule which would 
enjoin upon the depositors to ftll up the application form 
completely indicating the amount proposed to be withdra­
wn In the application before be parts with the same. If 
the existing sub-rule (2) of Rule 18 of the Post Office 
s.vJngs Banks Rules. 1965 is retained this will preclude 
the poIIibility of any fraudulently inclined messenger from 
ftlllng in the form an amount higher than what was inten­
ded to be withdrawn by the depositor and this will act as 
a safeguard for both the depositor and the Government. 
ThIS Ministry, therefore, feels that the existing sub-rule 
(2) of Rule 18 of the Post Oftlce Savings Banks Rules need 
not be omitted as suggested by the Committee on Subor­
dinate Legtslation. The undersigned. is accordingly direc­
ted to request that the position I!s indicated above may 
kindly be suitably explained to the Committee on Subor­
dinate Legislation." 

11'1. At their sitting held on the 4th October, 1973, the Committee 
heard oral evidence of the representatives of the Ministry of Finance 
(Department of Economic Mairs) and Posts and Telegraphs Bo8Id 
Durlna his evidence. the representative of the Ministry of Finance 
stated that there were standing instrUctions to the Post Oftlces not 
to aecept appl1eation forms for withdrawal wb1c:h were DOt complete 
tn all respects. The Rules bad been framed with the Intention of 
safel\Wdlnc . the Interest. of the depoalton against eftbel' mJsfea-
aance on the part of the meaenger or any other type of fraud. Be 
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further stated that they had also to protect the interests of the Po·~t 
Offices. 

118. The representative of the P&T Board explained that in a 
large number of cases, illiterate depositors were being defrauded' by 
the agents or messengers who were sent to the Poot OfBces to receive 
payment. If a blank application form was presented to the Post 
Offices, there were chances of fraud being committed both by an em­
ployee of the Department and by the messenger. He said that there 
had been 4 or 5 fraud ~ases where the fraud could not be proved be­
cause the applicants said they did not fill in the form but only gave 
their signatures on both sides of the application form. Where a 
fraud was proved to have been committed by a departmentar em­
ployee, the post offices always paid the money to the depositor. 

119. In reply to a suggestion that the instructions to the Post 
Offices not to accept a form which is not complete should be incorpo­
rated in the Rules, the representative of the P&T Board said that 
there were practical difficulties. In that case the employees could 
cheat people by getting the entries made by somebooy else and it 
would be difficult to prove later on that the entries had not been 
made by the depo9i.tor. 

120. The representative of the Ministry of Finance stated that 
th .. depo3itor should also be as responsible about his money and its 
withdrawal as the Department. The Rules ensure that so far as the 
depositor was concerned, he would be careful. So far as the Depart­
ment was concerned, Government servants were governed by the 
Conduct Rule.i.· He, however, admitted that there was a certain ele­
ment of ambiguity in the Rule and to remove that ambiguity, they 
were prepared to delete the phrase "whether by a departmental em­
ployee or an outsider" from Rule 18 (2), ibid. 

121. On 15th October, 1973, the Ministry of Finance (Department 
of Economic Affairs) have forwarded the following draft amendment, 
deleting the words 'whether by a departmental employee or by an 
I)utsider' from rule 18 (2), ibid.:-

"The Post Office Savings Bank shall not be liable if any fraud 
takes place due to faUure of the depositor to ensure that 
the amount sought to be withdrawn is entered in the 
application for wi~.jrawn before the same is presented at 
or sent duly signed by him to the Post Office for 
withdrawal" 
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.12Z. . '!'lIe Committee approve the above draft amendmeDt aDd de­
lire the MiDistry of F'bumce (Department of Economic Aftairs) to 
take early steps to amend the Rules accordingly. 

XVI 

ACTION TAKEN BY GOVERNMENT ON OLD RECOMMENDA­
TIONS OF, AND ASSURANCES GIVEN TO THE COMMITTEE 

ON SUBORDINATE LEGISLATION DURING FIRST TO 
FOURTH LOK SABRA 

123. The Committee note with satidactieD the action taken by 
fOVeI1IJDeDt on their old recommendations made during First to 
Fourth Loll Sabha, as indicated in Appendix IX. 

XVII 

ACTION TAKEN BY GOVERNMENT ON THE RECOMMENDA­
TIONS MADE BY, AND ASSURANCES GIVEN TO, THE COM­

MITl'EE ON SUBORDINATE LEGISLATION DURING 
FIFTH LOK SABHA 

1M. The Committee note with satisfaction the action taken by 
Gov..........u on their reeommendatiODS made in First to Fifth Reports 
(Fifth Loll Sabha), as iDdlc:ated in Appendis X. 

NIW Da.Ht; 
The Ifth Novcmbn, 1973. 

VIKRAM MAHAJAN, 
Chairnum, 

Committee on Subordinate Legislation. 
Legislation. 
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APPENDIX.I 

(vide para 4 of the Report) 

Summary of main Recommendations~Obs~ations made by the 
Committee 

-- -- -- ----- -.----.. - - - ---
S. No. Para No. Summary 

(1) 

1 

(2) 

13 

(3) 
---_._-- -----_._--.. _---

The Committee are unhappy that Government 
have failed in their duty to Parliament by not 
complying with the statutory requirement of lay­
ing 47 'Orders' on the Table. They are surprised 
that these 'Orders', which were issued during the 
years, 1971 to February, 1973 by various Minis­
tries/Departments had not been laid till the 
Eighth Session, which ended on the 5th Septem­
ber, 1973. In their opinion, there has been a seri­
ous error on the part of Government in that they 
have failed to appreciate the importance of the 
statutory requirement. Had the Committee not 
pointed out this error, the Members of Parlia­
ment would have been deprived of their statu­
tory right of making modifications to these 
'Orders'. The Committee would like to empha­
sise that'the importance should be attached to 
Government's duty towards Parliament when 
Parliament ordains Government to lay statutory 
rules as soon as possible after their being fram­
ed on the Table of both the Houses. 

14 The Committee note that on being pointed 
out, the Ministries of Labour and Rehabilitation, 
Commerce, Home Mairs. ShipJ)in~ and Trans­
port and Department of Personnel have init~ated 
action to . lay the 'Orders' i~ued by them on the 
Table in the ensuing session. 

15 There havinl!t been. an omission to comply with 
the requirements of relevant Acts, the Commit-

45 
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-_.- ---- _.- -----
(1) 

• 

2 

(2) (3) 

tee feel~'t# G,vernment should make a speci­
fte mention of non-cOlDplianee of the statutory 
prOviliOD occurred 10 far intbe.e cues in the 
statement showiBg reasons for delay to be laid 
along with the 'Orders', referring therein to the 
error haviD&~n pointed out by the-Committee. 

18 The Committee note that no final replies in 
the matter have been received so far from the 
Mtnilltrtes of Agriculture (Department of Food) 
MId Petroleum and Chemicals, in the absence of 
w1rieh tbe7 could not comment upon the 'Orders' 
ttnedby these two Mfnistries which have also 
not 'been laid on the Table. The Committee take 
a BeriOUs note of the lapse on the part of the 
above Ministries. They deplore this carelessness 
on the perl of theee twO Ministries and desire 
them to be more prompt in future in sending 
replle8 to the commubiC1fttons of the Committee. 

17 The Committee further -desire that in cases 

18 

31 

of errors creeping in &be notifications at the 
pdating .tage. \be MinistriesJDepartments con­
cerned Ihould not wail for the corrigendum be-
ina publiahed in the Gazette. They should on 
the other hand carry out .corrections in the re­
levant notiftcaliooa aad ~ them on the Table. 

To avoid such omissions in future. the Com­
mittee !'('COmmend that each Ministry /Depart­
ment should take sped ftc steps in this direction 
on the lines indicated by the representative of 
the Ministry of Labour and Rehabilitation (De­
partment tI. Labour and Employment) during 
the COtJ1'Ie of his nideMe. 

The Cemmittee on Subordinate Legislation 
have time and apin ciepRlCated the delay in 
JaytnJ( of 'Orden' on the Table of the House. 
The Committee regret to note that subsequent 
to the presentatfon of their Fifth Report (Fifth 
Lok Sabha). in which they bad adversely com-



(1) (2) (3) 

meuted upon the delay during First and Second 
Sessicm&, there had been no perceptible improve­
meDt in this regard. Out of 282 'Orders' laid on 
the Table during the Third to Eighth Sessions, 
258 'Orders' were laid after the prescribed time­
limit The delay 1ft tfteseJeases ranged from 15 
days to over 3 ye8l'S. The Committee take a se­
rious view of such delays.. It is hardly necessary 
for them to point out that inordinate delays in 
laying are against the spirit of the relevant pro­
visions in the Acts which require that the 'Or­
ders' should be laid before Parliament as soon a.t 

possible, after they are made. 

32 The Committee note that their recommenda-
tions/observations made in this regard after ex­
amining the represemtatives of the Ministries of 
Home Affairs, Education and Social Welfare 
and Works and Housing in paras 40 to 43 of 
Fifth Report (Fifth Lok Sabha) were brought 
to the nOlice of all Ministries/Departments for 
strict compliance in future, vide Department of 
Parliamentary Affairs O.M. No. F. 32 (9) I 73-R&C, 
dated 24-3-73. The Committee further note that 
in the above O.M., the Department of Parlia­
mentary Affairs had also invited the attention 
of the Ministries/Departments to D.O. No. F.S. 
RII (45-46) 59-CB dt. 13-7-59, from the then Mi-
nister of Parliamentary Affairs addressed to all 
Ministers of the Central Government, wherein 
he had asked them to 'issue strict instructions 
to your Ministry to ensure that the recommen­
dation of the Committee wq.ich had already been 
accepted by the Government is complied with'. 
The Committee are surprised that even though 
the matter had been taken up at the highest level 
by the Department of Parlhmentary Affairs, as 
fal' hack as in 1959, the delays have continued 
to occur all these years. The Committee feel 
that the MinistrieslDepartments have not cared 
to attach import:anee to"tin.Py laying of 'Orders' 
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(1) (2) 

83 

(3) 

on the Table and have failed to evolve a proce­
dure by whk:h such delay. could be easily avoi­
ded. The Committee, therefore, recommend that 
each Ministry/Department should take specific 
steps in tlUs direction, on the lines indicated by 
&be zepreMDtative of the Ministry of Labour and 
Rehabilitation (Department of Labour and Em-
ployment) during the coune of his evidence, 

The Committee also note that out of 258 cases 
ia which the delay had occ:urred, statements 
Ibowing re8ION for delay had been laid only 
ill 85 cases, On a perusal of these statements, 
the Committee feel that with a little more care 
on the part of the MinillriesjDepartments, the 
delay could have been avoided in most cases, 

The Committee are not happy with the ex·, 
planation 'given by the representative of the 
Miniatry of Works ana Housing during his evi­
denee that the statement showing reasons for 
delay had been prepared, but before it could 
be tent, the Regulations had already been laid, 
The Committee cannot help deplore the lapse 
on the part of the Ministry in this cue in not 
tending the statement alongwith the Regulations 
tor laying it on the Table, As regards other 84 
cues, they feel strongly about non-observance 
of their recommendaUon, They again urge that 
in cue, due to any unavoidable reasons, It Is 
not poaible for a Ministry fDepartment to lay an 
'Order' on the Table within thft preseribed time-· 
limit, they should make It a point to lay a state.. 
met showing reaaona for delay alongwith the 
'Orders', 'nIe CommHtee would henceforth take 
a 1el'l0UI note of this omission. 

ODe of the main reuona for delay given by 
the MinlJtrles/Departments was that copies of 
the relevaDt Gueltefintimation regarding GAR, 
1lIDIlben. etc. were not reeeived In time from the 
GoftrmneDt tJf India Pre-. '!'be Committee note 
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43 

" 

(3) 

------------------- - ---- - ---- -- --- --- --
that to obviate such delays, the Controller of 
Printing and Stationery has since. introduced' a 
new procedure for supply of G.S.R. numbers, 
etc., vide his O.M. No. H-ll01311172-P, dated 
9-2-1972, addressed to all Ministries/Departments 
for strict observance. The Committee fail to un­
derstand the difficulties of the Ministries/Depart. 
ments in adhering to -the procedure laid down 
in the said O.M. The Committee desire that the 
Ministries/Departments should strictly follow 
that procedure in future so that the 'Orders' 
are laid on the Table promptly. 

The Committee are not satisfied with the 
drastic reduction in the period of 30 days allow· 
ed for lodging claims and objections. In one 
case (Orissa), the period was reduced to just 
one day and in two cases (West Bengal), it was 
reduced to 7 days. In another case (Jammu and 
Kashmir), period was reduced to 8 days. The 
Committee strongly feel that while the Election 
Commission should have the power to reduce 
the normal period of 30 days for filing claims and 
objections in case of actual emergency, the re­
duced period should not be so short as to deprive 
the electors of a fair opportunity of filing claims 
and objections. 

The Committee, therefore, desire the Ministry 
of Law, Justice and Company Mairs (Legisla­
tive Department) to take early steps to amend 
the Registration of Electors Rules, 1960, for 
fixing a reasonable minimum period which should 
be available to the electors for filing claims and 
objeet1ons. 

The Committee note the assurance given by 
the Ministry of Finance (Department of Bank­
ing) that appropriate action to initiate a com­
prehensive legislation for incorporating the pro­
visions regarding laying of Rules and Regula-
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tions before Parliament in the State Bank of 
1ft .. Act, 1'955 Itftd ·the State Bank of India 
(SubIkIiary Banks) Ad, 1959, 88 also the other 
Acts administered by ttaem will be taken in due 
C!OUl'If" in consultation- with the Ministry of Law, 
JUItiee and Company Affairs . 

• 7 The Committee desire tlle Ministry to com-
plete n~ action in this regard within the 
next six months. 

48 The Committee note that the earlier recom-
mendattons made in this behaU in paras 36-37 
of their Third Report (First Lok Sabha) were 
accepted by Government, vide paras 78-79 . of 
Uwir Sixth Report (First Lok Sabha). Again 
10 1957, while the Indian Tariff (Amendment) 
Bill, 1967, was beiagcouklered by the House, 
• nwmber of the Committee on Subordinate I.e-
PdatioDhad tabled aD ameadment to the above 
Bill for -&kina appnpriate provision in the 
prf~cipal Act of. 18M •. for laying the rules be­
lore Parlta.eat. Tbe t.Den Minister of Industry 
law the followiDg usuraD.ee on the floor of the 
BoUIe: 

"We are fully accepting the principle and 
content of the amendment, and when 
we bring the next amending Bill like 
UUa. we aball certainly incorporate 
thai amendment" 

The above provision was ac=ordlngly incor­
porated in that Act. 

The Committee are surprised to note that even 
after 18 years of presentation of the Third Re-
poJt (First Lok Sabha) (Ileport ~presentecl on 
U-19S5)~ such omiIsioas ~e still being made. 
The Committee }uave earlier in this report refer­
ncl to the. importance. of the provision regarding 
layloa. of iRulel. Be&ulatioDa, bye-laws. etc, before 
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Parliament. The Committee, therefore, reiterate 
their earlier recommendation made in paras 36-
37 of Third Report (First Lok Sabha), wherein 
they had emphasised that in all future Bills 
which might seek to delegate power to make 
rules, regulations, etc. or which might seek to 
amend· earlier Acts giving power to make rules, 
regulations, etc., suitable provision regarding 
laying them on the Table should be includad 
therein. 

The Committee desire the Ministry of Law, 
Justice and Company Affairs (Legislative De­
partment) to issue general instructions in this 
behalf to all Ministries/Departments so that 
inclusioa of the laying provision, as approved by 
the Committee in paras 33-34 of their Second 
Report (Fifth Lok Sabhe), in origmal Bills as 
well as amending Bills does not escape their 
attention in future. 

The Committee are glad to note that the In­
dian Administrative Service (Appointment by 
Promotion) Regulations, 1955 and the Indian 
Police Service (Appointment by Promotion) Re­
gulations, 1955, have sillce been amended suita­
bly to the effect that where the merits of two 
or more offtcers are found to be equal, seniority 
shall be taken into account for the purpose of 
including their names in tbe Select List (vide 
G.S.R. Nos. 477-E and 47s..E of 73, dt. 24-10-73). 

The Comrnitee note with satisfaction that no 
Individual drug manufacturing unit has in fact 
been exempted from the application of the Drugs 
(Plices Control) Order, 1970. In all the three 
caSes, in which exemptions have been made sa 
far, it is only a class of drug manufacturing units, 
which has been. exeA)pted.. The Co~ttee, how­
ev.er, feel that under the. Orders as worded, the 
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possibility of discrimination between drug ma­
nufacturing unita similarly placed cannot be 
ruled out. 

61 To obviate such a possibility, the Committee 

83 

would like the Ministry of Petroleum and Che­
micals to omit the words "any drug manufactur­
ing unit or" from para 25(1) of the above 
Order. 

The Committee note with satisfaction that on 
being pointed out the MlIiistriesJDepartments 
concerned have since amended the Rules in ques­
tion by incorporating the words "and in consulta­
tion with U. P. S. C." and "with respect to any 
c1us or category of pel'8Ons" in the relaxation 
claWle, which were milling therefrom. mde 
eo1. 5 of Appendix VU). 

The Committee feel that provision for con­
aultation with the Union Public Service Com­
mission is an important check against the possi­
ble abuae of power vested in the Central Gov­
ernment by relaxation rules. Similarly, the use 
of words "with respect to any class or category 
of perIODS" in the relaxatiOn clause is a1ao ne­
cessary to obviate the possibility of discrimina­
tion among persons similarly placed by making 
the benefit of relaxation available to all per80DS 
coming in the same category or clua. 

• The Committee note that in pursuance 01 
their earner recommendation made in para 83 of 
I'Ifth Report (Fifth Lot Sabha), the Department 
of PereonDel have alreacJy issued 1DItructlons OD 
14+1873 to aU Minlstri_IDepartmeota to re-
view the recruitment rules for Class I and n 
poaa to eDSUl'e that the relaxation clause carne. 
a provision for consultation with the Union Pub-
lk Service CommiMion. wherever neceauy. 

• The Committee de8ire the Department of per-
amet" to I.ue general iDItrudloDa on the same 

----_. -._-
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lines to all Ministries/Departments in so far as 
the use of words "with respect to any class or 
category of persons" in the rela;x:ation clauSe is 
concerned, so that th!! possibility of discrimina­
tion among persons similarly placed is obviated. 

The Committee note with satisfaction that the 
Ministry of Finance (Department of Expendi­
ture) have no objection to amending rule 16(3) 
of the General Provident Fund (Central Servic­
es) Rules, 1960, so as to provide therein for the 
house being leased for any period in excess of 
three years as provided in the existing rule, or 
its being mortgaged in favour of a Housing Board, 
L.I.C. or other Government bodies which ad­
vance loans 1!or making addition etc. without 
obtaining permission and also to provide for the 
service of a show cause notice to the subscriber 
before an order of re~overy of the amount il 
issued by the sanctioning authority. The Com-
mittee desire the Ministry to take early steps to 
amend the Rules accordingly. 

The Committee note with satisfaction that on 
being pointed out, the Ministry of Industrial De-
velopment have amended rule 115 (3) of the Pe­
troleum Rules, 1937, to the effect that the party 
aggrieved by the cancellation or withdrawal of 
the 'no objection certiftcate' by the District au­
thority or the State Government will be given 
an opportunity of being heard, before such a 
certiftcate is cancelled for withdrawn (1'fde G.S.R. 
170-E of 1973, dt. 14-3-1973). 

The Committee note with satisfaction that on 
being pointed out, ,he Ministry of Industrial De­
velopment have since omitted the words "on 
payment of fee of two rupees" from rule 121(4) 
of the Petroleum Rules, 1937 (1'ide G.S.R. 170-E 
of 1973, dl 14-3-19'73). 

----------
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The ~it1ee are glad to note that the Mi-
nistry of Shipping and Trusport (Roads Wing) 
haw a,reed not to give retrospective eftect to the 
Central Engineering Service (Roads) Class I 

_ ~ent (Amendment) Rules, 1966. 

The Committee are of the opinion that prin-
ciples of determining seniority, being an essen­
tial ingredient, should normally be laid down in 
the Recruitment Rules. The Committee, are, how_ 
ever, satisfied with the explanation given by the 
Department of Personnel and Administrative 
Reforms for the exception made under clause 
(iii) of sub-rule (5) of rule 19 as inserted by the 
Central Secretariat Stenographers Service (Se­
cond Amendment) Rules, 1970, as it applies only 
to certain isolated posts of Hindi Stenographers 
which are required to be inducted in Grade n 
of the Central Secretariat Stenographers Service. 

The Committee reiterate their earlier recom­
mendation that 'whenever Ministries ! Depart­
mentl want their notifteatlons containing rules, 
regulations, etc., to be published by a particular 
dale, they lIhould IIeDd them to the Press aloag-
1rith. ecwerlnglettar indieating therein the date 
by Wldeh they want ... to be published. In 
cue the Goftl'lllDeDt -Prell do not find it possi-
bIIt- to publiab u-.-b¥ that date, they should in­
form the eo ....... MiaiIltr1!Department accor­
dtDgI,'. The CcmmiU .. deIiI'e the MinistrieslDe­
pti'bwIdI to strtetly- follow it in future so· that 
the ~ of 38daya-.u.w.d to the persons eon­
eeraecl for makiag auggestIonslraising objections 
is In no case redueed due to delay in the pubU· 
eati. of the ctraftrales by the Pre8I. 

10 '!'be CoJamIttee further desire that while In-
9itlD8 ~/objeetions from the persons 
C!:GMPrud OIl draft rules, the Ministries/Depart­
ments slaoaW iasteIId elspecifying a parttcular 
elate. Indicate in the preamble to the draft rule! 
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that they w-ould be taken into consideration 30 
days after their publication in the Gazette.· The 
Committee feel that this would' avoid reduction 
of the period available to the public due to de­
lay in publication of the draft rules in the 
Gazette. 

93 The Committee are glad to note that the Mi-

95 

101 

nistry of Shipping and Transport (Transport 
Wing) have decided to omit the provision for an 
examination fee of Rs. 5/- from'rule 6 of the 
Liie-boatmen's (Qualifications and Certificates) 
Rules, 1968. They desire the Ministry to amend 
the rules at an early date. 

The Committee note with satisfaction that on 
being pointed out the Ministry of Irrigation and 
Power have since amended the Badarpur Ther­
mal Power Project,_ Central Water and Power 
Commission (Power Wing) Class III and Class 
IV (Security) Posts Recruitment Rules, 1970 
and the usual provision for relaxation of upper 
age limit in the case of candidates belonging to 
Scheduled Castes, Scheduled Tribes and other 
special categories of persons has been made 
therein (vide a.s.H. 1068 of 1972, dt. 2-9-1972). 

The Committee note that so far Government 
had ac::epted and also acted according to the re­
commendations regarding avoidance of retros­
pective effect to Rules, RegUlations, etc., and to 
give explanatory notes in cases where retrospec­
tive effect to Rules was unavoidable (vide para 
10 of Second Report-Fourth Lok Sabha, para 
32 of PotlTth /Report-Fourth Lok Sabha and 
para 22 of Fifth Report-Fourth Lok Sabha). 

to2 The Committee had -recommended avoidance 
of giving ntrospective effect to the rules and 
giving explanatory note that no one would be 
atrecWd adversely, not because of legal necessity 
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but because of propriety and check on abuse of 
power. The Committee feel that once the pro­
priety of not issuing the Rules retrospectively is 
accepted, it does seem necessary to indicate in 
the explanatory note that the interests of no 
one are prejudicially aftected by retrospective 
effect There should also be no objection to pub­
Ueation of the explanatory note in the Gazette 
as it would go to prove that there is no m4l4 
fide. 

108 The Committee, therefore, reiterate their 

106 

108 

earUer recommendation made in para 10 of their 
Second Report (Fourth Lok Sabha). 

The Committee note the assurance given by 
the Minister of Communications that the Indian 
Telegraph Act will be amended to implement the 
recommenda Uon and the· amending Bill will be 
brought up before Parliament some time in 1974 
along with some other important amendments 
to the Act. The Committee, however, desire the 
Ministry to discontinue the levy of Rs. 10.00 per 
application form till such time an express au­
thorisation for the same ta made in the principal 
Ad. 

After considering the matter in all its aspects, 
the Committee feel that in SO far as regularisa­
tion of the appointment of a person to the post 
of Engineering SuperVisor in the P & T Depart­
ment is concerned. the matter may be treated as 
cloeed. 

110 As regards power of the Central Government 
to relax rules. the Committee would like to em­
phasise that. if considered necessary, the rules 
should be relaxed prospectively and not with 
retro.pec:tive eftect and the relaxation abould in-
variably be in respect of • class or category of 
pel'lODl and ftOt an indIvkJual. 

_________ ""'__ .,0- .... _________ .~_ • __ •••• ____ ._. _____ • __ • ______ • 



57 
------- --------- --------
(1) (2) (3) 
------------------

111 

17 122 
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19 124 

The Committee desire that the Department of 
Personnel should issue general instructions in 
this regard to all Ministries/Departments ~ avoid 
recurrence of such .cases in future. 

The Committee approve the draft amendment, 
deleting the words "whether by a departmental 
employee or by an outsider" from rule 18(2) of 
the Post Office Savings Banks Rules, 1965 and 
desire the Ministry of Finance (Department of 
Economic Affairs) to take early steps to amend 
the Rules accordingly. 

The Committee note with satisfaction the ac­
tion taken by Government on their old recom­
mendations made during First to -Fourth Lok 
Sabha, as indicated in Appendix IX. 

The Committee note with satisfaction the 
action taken by Government on their recommen­
dations made in First to Fifth Reports (Fifth 
Lok Sabha), as indicated in Appendix X. 
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APPENDIX V 

(viM para 41 of the Report) 

STADMIINT O. CAsas IN WBICII PBRIOD O. 30 DAYS WAS IIIDUCID 

Putiadars of cues in which the provisioaa CODtained 
in rule 12(1) of Rqistmion of Blecton Rules. 19150. 
II amended by S.O. 4540 of 1969. have 80 far been 
awle lIPP1ic:ab1e for fbdDt shorter period for the 
IodIinl claim • and 'ob;ecdoDa. 

I 

(I) Reviaioas of electoral rolls in 1969 with 1-1-1970 
II the qaali1YinI date in respect of all 27 States/Union 
Territories : 

(a) 2S State/Union Territories 

(b) Maharahtra State 

(e) West Benpl 

236 Assembly constituencies 

44 Assembly constituencies 

(2) MtJltaraUrtrQ 

Eztent to whic:h the period 0 f 
30 da1I WII redllCCd by the 
BlectiOD CommisslOD in theae 
caes for lodiiDI claims and 
objec:tioDa. 

2 

Period reduced to IS days. 

Period reduced to 22 da,... 

Period reduced to 16 days. 

Period reduced to 2S days. 

(a) Revision of RoDs in 1973 for bye-electiOD from Period reduced to IS days. 
2O-Ramtek Parliamentary ConItltueDcy 

(b) Revilioo of rolla in 1973 for bye-electioD from Period reduced to IS days. 
I-SlIWIIDtwadi Assembly Constituency 

(c) RevisiOD of roDs in 1973 for bye-electioD from Period reduced to IS days. 
21o-Sangola Assembly Constituen~ 

U)OrWa 

Sp:ciaI revision of electoral rolls in 1971 for bye- Period reduced to one day 
election from 73-Mollana Assembly Constituency 

(4) Wa' &n,al 
(a) Special revision of electoral rolls 'in 1970 in Periodreduced to 7 days. 

for bye-election from Z46-Barabani Assembly 
Coostituency. 

(b) Intensive revision of electoral roUs in 1970 Period reduced to 7 days. 
lor bye-elec:tion from 24-Phanlidewa A.c. 

(e) S1IIJUDarY revision of electoral rolls in 1971 Period reduced to 29 days. 
for entire State. 

66 



100 

2 

Special revilian ill 19'10 for bye-colccdoa from ~ mtuc:ed 10 8 ct.ys. 
SrI"qt1r ParJialm~), CoI:Itit~cy. 

(.)~ 
" • '. ',ot 

(a) .... fill ..... '972 .. .". ekcIiaD fmID PwbI rechicea 10 IS"'~ 
5-Mmieri P.e. ' , 'Ij, 

(b) Rnidoa 0( rOGla in 19'72 for bye-dccdon from Period rcc!uc:cd 10 I, days. 
64-Parur Aaanbl)' ConstitumcJ· 

(cI) RevIsion or roIIIla 197J for bye-clcction from P~ ~w:uI to 14 clip. 
,,-JCondaU1 Allcmbly ConltatUCllCY. 

-----;-----,------ ''".- '-"--, ------.....;...-



APPEMDIX VI 

(vide para 58 of the Report) 

Exemption Ordr-s issued by the lAofinistTy of Petroleum and Chemi-, 
caZs and Mines and Metals (Department' of Petroleum and 

Chemicals) 

I 

ORDER 
New Delhi, the 30th July, 1970. 

S:O. %602.-1n pursuance of Paragraph 25 of the Drugs (Prices 
Control) Order, 1970, the Central Government hereby exempts 
drugs manufacturing units, with an annual tum over not exceeding 
Bs. 5 lakhs as recorded In the last accountingperlod, from the ope­
ration of paragraph 9 of the said Order so far as it relates to sub­
mission of detailed calculations regarding retain price inF!Om No. ~. 

[No. 17(18)/7U-CH. nIl. 

II 

(DEPARTMENT OF PETROLEUM ANll CHEMiCALS) 

ORDER 
New Delhi the 11th Sept., 1970. 

8.0. SOt5.-In pursuan-ee of paragraph 25 of the Drugs (Prices 
C1mtrol) Order, 1970, the Central Government hereby exempts small 

'scale drugs manufacturing units, with an annual tUrn over exceed­
ing Rs. 5 lakhs as recorded in the last accounting period, from the 
operation of paragraph 9 of the said Order so far asft relates to the 

.submission-of detailed calculations regarding retail price in Form 
No.3, except in respect of the following formulations, namely:-

(i) formulations in respect of which the mark-up adopted ex­
ceeds 150; and 

(ii) formulations, the retail prices of which calculated and fix-
ed up,der tqe said Order are, more than, their prices pre­
vailing on the l~th May. 1970. 

-- 101 ,.,--_. - ..... 
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~For the purposes of this order, a small scale 
Cup manufacturin, unit meaDI a unit with the capital investment 
in plant aDd machinery oaly, of not more than Ra. 7.50 lakba, in .. 
pect:1ve 01 the number of perIODS employed therein. 

m 
ORDER 

[No. F. 17(18)/7O-CH. ml. 

. _ New Delhi, the Ut April, 1971. 
S.O .•..•.•. 1n pursuance of paragraph 25 of the Drup (Prices 

Control) Order, 1970, the Central Government hereby exempts-

(1) ama11 lCale drugs manufacturing unitt from the opera­
tion of paragraph 10 of the aid Order in 10 far as it re-
lates to new packs subject to the following conditions, 
JWDely:- ..-

(a) that the pricel to be fixed for new packs, larger than 
the emttna packs, will be proportionately lower than 
the price. of the exiating packs; 

(b) that the prices to be fixed for new packs, smaller than 
the existing packs, will be fixed pt'O TatG on the basis 
ef the prices of the ex1aUng packs; 

(c) that a report that new packs have been introduced shall 
be made to the Central Government within a week of 
the markeUag thereof together with the details of how 
the prices have been fixed; 

(2) Small lC81e drug. manufacturing units, with an annual 
turn-over not exceeding Ra. 5 lakhs .. recorded in the 
laat accounting period, from the operation of paragraph 
10 of the aald Order in 10 _ .. it relates to new formu­
laUoaa and sub-paragraph (1) of parqraph 13 of the said 
Order subject to the condiUon that a report shall be made 
to the Central Government within a week of the intro­
duc:t1on of the new formulation revision of retell price 
of an exiatlng fonnulaUon together with the details show­
ing bow the price has been fixed or revised .. the case 
may be. 

~laftGdott: -

(1) For the purposes of this Order, a small scale drugs manu­
faeturing unit means a unit with a capital investment in 
plant and maclUnery only. of not more than Ra. 7.50 
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lakhs, irrespective of the number of persons employed. 
therein. 

(2) For. the purposes of this Order, small scale unit which ia 
established after the date of issue of thf!; Order aJld mar­
kets its products for the first time, shall during the flrst. 
accounting year of its existence, be deemed to be unit 

With an Bnnual tum-over not exceeding Rs. 5 lakluJ. 

[No. 17(14)/71-CH. nI]r' 
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1. 

APPENDIXVID 

(vide para 108 of the Report) 

EXTRACTS FROM D.G.P.T., rILE No. 42120169-NCG 

••• ••• ••• 

'. -.-.. 

2. After completing the theoretical traiD1ng he was to be de­
puted for 2 month', practical traiDlDg before actual appoIDtment 
as an EngtDeeriDg Supervilor. SIDce the fact that he did not poSIeII 

the mlD1mum educational qualiftcation prescribed ID statutory rules, 
he hu not been deputed for prac:tic:al tra.lDiDg and the case bas: 

been nteneci to this oftlce for regulariJation of his selection and 
lubsequent appoIDtment ID relaxation of the rulea. It will be seen 
that there it no provision In rulea for relaxation of minimum 
educational quaUflcation in favour of candidates and there is no· 
other general enabling muse under which the requisite relaxation 
may be extended. On the advice of the Ministry of Home Aftairs 
we are DOW inIert1ng the following new rule about ''Power lo-
relax"', .. 

'~A. Power to re1ax.-

Where the Central Government 1s of oplDton that it is De­

C811a1'y or expedient 10 to do, It may I by order and for­
re8lODI to be reeorcled In writing, relax any of the pro­
viIIODl of tbeee rules in respect of any class or category 
of peI'IODI or poata." 

The draft notift~n hu Iince been approved by the MinlstrT 
of Home Aftalra and vetted by the YlDiItry of Law and may issue­
shortly. In notes at p. 8IN ute it hal been propoaed to extend - -relaxation In the praent c:aae under the poweli to be delegated 
UDder the new propoeed rules. as reproduced above. Ministry of 

A Law ta requested 1dndly to lee and MYise whether the Individual 
cue UDder eonalderation on this flle CaD be reguIarIeed as proposed 

a=ve and if DOt would then be any lep] Impllc:ationa ID -not ap-
poIDttng hlm after Imparting him theoretic:al training for ten months 

108 
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during which he was paid the usual stipend. 
ed practical training for two months. 

He is yet to be impart-

DMN --
9/10/69 

ADG(STN) 
'--- ---

Sd/-. R. N. KOLEY 

9-10-69 

Note above. D.T.E. may like to see with ref. to orders of Sr. 
Member (T.O.) at 91N. If approved, it will be sent to Min. of Law 
~& ) 

D.T.E. 

Ministry of Law 

Sd/- T. V. BALASUBRAMANIAN 

9-10-1969 
Sd/- B. S. BENEGAL. 

13-10-1969 
---_._--••• __ 00 •. ____ ._---------

D.G. P. & T., New Delhi U.O. No. 42120J69-NCG, dated 13-10-1969. 

MINISTRY OF LAW 
('DEPARTMENT OF LEGAL AFFAIRS) 

Advice (A) Section 

There is no bar to relaxing at present the rules regarding the 
basic educational qualifications. According to the rules, as at pre­
sent, Government has no power to relax. Here, we have got a 
peculiar case. The candidate has stated his qualifications without 
in any way trying to mislead the Department. In spite of this, the 
Department selected him and made him undergo the theoretical 
training. Though one can say that he has been paid stipend dul'ing 
the period of training, it cannot be denied that the candidate has 
lost nearly a year with the hope of getting into the P. & T. Engi­
neering Service. If the matter is taken to the Court, the sym­
pathy' of the Court will be entirely on the side of the candidate 
and if there Is a way-out, the Court is likely to help him. The 
Department may also come in for adverse remarks. 

2. I understand that the power to relax is being taken and the 
rules are going to be amended. We would suggest that the amend­
ed rules be given retrospective operation. Afterwards, the relaxa­
tion may be issued. Having regard to the facts and clrcumstances 
of the case, we feel that this would be the proper case for relaxation. 

3. If, on the other hand, we take the stand that because of this 
Inherent defect under the rules he should be sent back, we may not 

2156 LS-8 
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be able to IUIta1D the same in a Court of Law, siDc:e our CaM' 
would be weak, because knowing full well all the faets, we have­
Rlected him and allowed him to take the theoretical traiDiDg. 

4. We would, therefore, suggest that the relaxation sho~d be 
granted immediate1y after the amendment is gazetted. 

P. " T. Directorate 

Sdl- K. P. SROJINI, 

ABBwant Lega.l Adviser. 
13-10-1969. 

M1DlItI7 of Law (Department of Legal Mairs) U.O. No. 17041/ 
69-Aclv (A) dated 14-10-1969. 

Kindly refer to Law Ministry's advice at page 12/N. 

In tht. connection attention is invited to the point raised in CA' 
at page !l/N wherein a doubt has arisen if with the insertion of 
the enabling clause of power to relax as reproduced at 'B' of page 
l1/N (which is the usual clause since prescribed by the Ministry 
of Home Affairs for insertion in all the recruitment rules) will en­
able the Department to appoint an individual in relaxation of the 
recruitment rules. According to the wording of the clause, the 
rule. can only be relaxed "in respect of any class or category of 
penona." 

If approved, this may again be referred to the Ministry of Law 
for their views on this point. (Telephone conversation of Shri S. S. 
Shetly. Adell. Lepl Adviser, and Shri B. S. Benega!, Director, Tele­
lI'aph Establishment). 

ADG(STN) 

D(TB) 

Ministry of Law 

Sd.- R. N. KOLEY 
14-10-1969.· 

Sdj-T. V.BALASUB~~ 
14-10-69. 

Sd/- B. S. BENEGAL 
14-10-89. 

D. G., p,. & T. U.O. No. 42!20I69-NCC dated 15-1~. 
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Na1'!;S IN THE MINISTRY OF LAW 

. (DEPARTMENT OF LEGAL AFFAIRS) 

Advice (A) Seetion 

The relaxation in this case should be issued onlY after Rule 6-A 
as framed has been gazetted. The only point for consideration is 
whether such a relaxation can be issued in fabour of an individual 
when it speaks of any class or category of persons or posts. The 
class of persons in whose favour the relaxation is being issued is 
those persons who have wrongly been selected even though they 
did not have the qualifications and who have undergone the train­
ing In theory and passed the examinations. This will be a distinct 
class by itself. The fact that in this instant case it is only one person 
should not make any difference. In the circumstances, the order 
issued may make it clear that it is because of the hardships that will 
be caused that this relaxation is being granted. I think that 1f such 
a course of action is taken, it will not be open to any objection. 

D.G., P. & T. 

Edl- S. S. SHE'ITY, 

Additional Legal Adviser. 

27-10-1969. 

Ministry of Law (Department of Legal Affairs) U.O. No. 17100IR9-
Adv(A) dated 27 .. 10-69. 
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AI'PBNDIX X 

(_ pen 124 of 'be Report) 

. $,.,."." .,.", tlCtUM UIMtr by ~ DIll the r~ IIIIItlI by, _ 

.,.,.,.. """ "'. tIM C""';',. DIll StlbordinaI. L~ duritw FiJ,,, LDIc SIIbItt:a ---- ------.-------------------
'S.No. Rd'UCllct to 
~ No. of 
Report 

(I) (2) 

.1 Plrlt~ 
II-I' 

., ArttclSr" 
" 

.--

Sua mlly of "':ta mfrcatiol:l, 
... urttc::ca. 

(3) 

The Committee arR.t:r. to no~ mit 
the MIDiItry of (RaDw., 
Board) hen decided to impose the 
pmaIty of 'withholdinl of pri-
c:::.ofPIIIeI OJ PrIril8F. Ticket 

or both' on thercetted 
o8lom also. wihich wo ellmJ-
nate the ciift'cftftdation between the 
Guetted Ind non-pzettcd nnw., 
.taII' in this nprd. 

AI rtprdi the ptnll1ty of fine. tbe 
Committcc ace no ;ustiftcadon for I 
cWrerentlatlon between the .... 
zetted ataft' and non-putSed std 
or between the ataft' IOvemed b)' 
the P:sr,:'t of ~ AI!t and. 
the II not lOve ~ 11«. 
'They fed that IUCb d as iD 
tM matter of penalty of fine .hould 
not be 1I11owed, and the rula 
amended to this md. 

One of ,he boie requlmncnt. of 
DIl\IrII Justice b that before the = provilianl or a law are 

,'Oked aSt a persor. 
he be ~ 
• rcaonlble ~Ullity 0( lrtf 
heard. 10 the reply. the Min 
.tty of PinlDce have ooacedcd 
thh. bur have ~rred thIt even 
thouah theft II no proyIaion In 
Rala ~ ~¢.. u6 etc. 
of the e RuIn, 1944 
for atrordinl .udl .. ~' 
the~ dqlUt-
martel 

'!'be OJmminee 11ft DOt IIIiIIed wkb 
tile npIanatioa. 'I"bey WOGId like 
to poUlt oat tbat ~tmeDtIIl 1M-
trQetioas ecn be ~ 
nbltiro.te for a b1IDt-la 

116 

Gilt of the Ci<.vcn mmt', 
reply 

(.) 

The Ru1eI have since 
beeD amended .uitably 
(IN 8.0. ~B of 1973 
dt. 16-2-1973). 

TbiI hal .met beeD doGe 
(1ft G.S.R. 304 of 1972 
dL 11-3-1972). 



(I) (3) 

3 Second Report 
C5LS.) 
44 

-4 Third Report 
(SL.S.) 
7-8 
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guard. The Committee, therefore, 
deaire that the Central Bxcise Rules 
should be sUitably amended to 
provide for giving an opportunity 
of being heard to .. sessees before 
any peDalty under the Rules is 
imposed on them. 

The Committee note that both the 
Ministry of Defence aDd the 
Ministry of Communications have 
regretted their miStake in not hav­
ing numbered the amendments, 
acc:ording to the instructions iBsued 
by the Ministry of Law, pursuant 
to the recommendation of the Com­
mittee. In their view, in both the 
cases, the mistake was due to a 
ladt of proper co-ordination bet­
ween the various branches of the 
Ministries concerned. They would, 
therefore, urge the Ministries con­
c:ern.ed to streamline the existing 
procedure regarding numbering of 
amendments issued by the .,.rlous 
branches of the Ministries so that 
such mistakes do not recur. 

The Committee note that a reply 
similar to that contained in para 6 
had been received from the Minis­
try of, Agriculture (Deptt. of 
Food) m the case of the Northern 
Rice ZOne (Movement Control) 
Order, 1968. The Committee were 
not satisfied with that reply and 
observed in para 21 of their First 
Repon (Fifth Lot Sabha) that the 
fact that any of the State Govern­
ments/Union Territories had 
vested the power to Carry OUt 
searchesl seizures only in res­
ponsible officers did not take 
aluy tbe need (or a built-in safe­
auard repeatedly recommended 
by the Committee. The Com-
mittee, therefore, apin UIJC 
that the minimum rank of the 
pernons to be authorised to carry 
out sean:bes/seizures .hould be 
indicated in the Order itself. 

The Committee also observe that, as 
under the Northern Rice Zone 
(Movement Control) Order, 1968. 
DOt only the Head Constable and 
the persons authorised by the Sta:e 

-.-

(i) The procedure hal 
since been streamUncd 
aDd the Redlter il 
also maintained" to check 
tbe serial number allott­
ed to such amendmentl 
issued in future fJid6 
P&T Deptt. O.M. No.l-
138/7I -BRL, dt. 271 
29-4-72). 

(Ii) All authorities con­
cerned with the issue 
of S.R.Os. and amend­
ments thereto have been 
fully apprised of the re­
qUirements in regard to 
numberlnjr of amend­
ments senally and blclu­
sion of numbers in abort 
titles, for strick COM­
pliance in future (Vii, 
Ministry of Defence 
O.M. No.3(1)/72/ D 
(ParI), dt. 12-3-73)· 

This has since been 
done (II', G.S.R. 445-B 
of 1972) 
dt. 18-10-72). 
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(I) (I) 

This bit aiDce been dolle 
Cu. G.S.R. 368-B of 1972. 
dt. .8-2-1972). 

Tbia hal IiDce been doDe 
<1M G.s.Jb. 157-160 
or 1973 dt. 17-1a-1973). 
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(I) (a) 

--------------~----------------.-------------------------------

7. Third Report 
(SLS) 
40 

8. Fourth Report 
($1.8) 
13 

9. Fourth Report 
(SLS) 
18 

fised by the Commission, shill 
be summoned for an interview in 
the personality test. TIley how-
ever, feel that the expression 'at 
their discretion' Uged is the revised 
clauses is redundant in that such 
discretion is implied in the words 
'as may be futed by the Commission'. 
Tile Committee. therefore, desire 
that this expression should be 
omitted from the revised clauses. 

In para 13 of their 12th Report 
(Second Lok Sabha), the Com­
mittee had exhorted that amend­
ments to the same Rules should 
be published in the Gazette bearing 
the Order Nos. in the same sequ­
ence as assigned to the amendments. 
Unfortunately the Indian Posts 
and Telegraphs Department and 
the Cabinet Secretllriat (Depart­
ment of Penonnel) had failed to 
comply with this exhortation in 
the cases under report. The 
Committee note that both the 
Departments have now promised 
to strictly comply with the above 
exhortation in future. They trust 
that necessary step!! will be taken 
by the Departments to ensure 
this. 

The Committee see no justification 
for a differentiation between 
Gazetted and non-Gazetted Gov­
ernment servant~ in the mArter 
of grant of study leave. They 
-iesire that Clause soC 5) (Ii) of the 

Central Civil Services (Leave) 
Rules. 1972 providing (or such 
differentiation should be omitted 
from the Rules. 

The Committee note with satisfaction 
that in their reply. the MInistry 
of Steel and Heavy EoJineefin. 
(Department of Steel) have 
agreed to lay down a tlme-Umlt 
within which the follow-up proceed­
lnp would be Initiated. TbeY 
have also agreed to proYicIe in 
Claate nA that reaJOD5 wiD be 
recorded in writing by the Control­
ler, before he issues m order u~det 
the Cause. The Committee desi:e 
that early effect should be 
liven to the suggestions contair.ed 

Noted for compUance 
Wid, (I) Deptt. of Per-
sonnel O.M. No. 
I2/Io/n-CS-II. dt. 
28-6-72 and (n) P & T 
Deptt. Memo. No. 
41-4f67-NCG. dt. 
25-8-n1. 

This has since been done 
(IN S.O. 3724 of 1972,. 
dt. 4-11-1912). 

This has been done 
(1M S.O. 214-8 of 1913. 
lit. 12-4-73). 
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r 
(I) (2) (3) (.f) 

fa .. IP" 16 aad 11 of the 
Repcm, .,d the a..e in questioa 
amended lCCOl'diDaJy. 

10. PoarIb lleport The Committee note that CftD thouab ThIs .... Iiace been· 
CJLS) the ftrioaI nu referred to in the done (ace G. S. R. 

'9 MAn:? Irription and Power 1204 of 19'72. cit. JO-9-a.. lad a.. II (GaunecI) 12). 
TecIadc:a1 Pom Recndtm~ 
R1IleI. It: were intended to be 
ft1Jed by terriew, Rule 1 thereof' 
iadJcced that these weft to be tiDed 
011 the b'" of an examinatiOll. 
In the opinion 01 the Committee, 
dUa... a rqrettable cue of care-
1atncu. The Committee would 
• to emphuiae the need for 
utmolt care In draftin~ubordJ-
nate le,ialadqn. dnite 
thlt the Rulc in question lhould 
be amended to the DCc:esSIl'J 
dI'cc:t at an carly date. 

II. Poarch Report The Committee desire the Ministry Rule 32 hu .inee been 
(sU) of Rai1waya (RaItw.y . Road) ., omined (HI S.O. 3918 

44 uke ncc:enary ecdon to delete Rule of 1912. dt. 25-U-72). 
32 of the Ral...,. Scnants (Disci-
Pline .,d Appeal) RuIeI, 1961, 
which empowen tbe General 
MIIItIftI to frame lublidiuy ruJa 
In reaped of non-Guened RaiJwaJ 
Serftntl. 

12. Poarth Report The Commhtu .~ not hippy over Noted for future pidaoee 
(sLS) tM WI1 the Central Beard of fVide MiDIsiry of 

71 Rnmue had lCted in this ease. FbDce~of 
In their opinion, In extt'~inl RCftDue 8Dd ee) 
by cxK'Udw: 1nttJucric:N the No. t.p (r8)/o.M. 11-
ta-boUdll)' CXInCCIIlon to the TPL, cit. 21-2-73~ 
proftta ckri\'Cd by IDdie com-
:.::_ Ihtpe; which IICCOrd-

to the GoftDlmcnt's OWD 

,wa DOl I~ 
mIaslb1c. the Ccntnl of 
~ue Ud IR\'Cly aftd. If 
Goftmmcnt wanted to Ii!C this 
cancealall to t.IICOUrIIC Indian 
abippIna, tM proper coanc for 
them was tt' se8 an amcnc:lJneot 
of the InC'OlM-tu law. 

Thh unrt'l'llJDaTcll ..... not (loDe 
tUI 16 yean ba ~,wbcD 
both the kt and the ulcs were 
8JftC11de.11'ttr~;d~. BftIl then 
tJac canceaio~ ~ OIlly =. 
pan of the ~ (fniIII t ) 
were rep) ~ IDd ,he cort-



(I) 

13. Fiftb Report 
(sLS) 
49 

14 Fiftb Report 
<sLS) 
sa 

IS Fifda Report 
(5LS) 
79 
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cessions liveD durinc the preecd­
iDa perioj still lick statutory 
8Upport. The Committee take a 
serious note of grant of concessions 
by the executive without due legal 
authority, and trust that Govern­
ment will take care to scrupulously 
avoid the recurrence of such cases. 

In para 28 of their Firat Report 
(Fourth Lot Sabha), the COm­
mittee on Subordinate Legislation 
had observed that adequate oppor­
tunities shoulj be given to the 
public to go thro~h the draft 
rules and offer their comments. 
To ensure this, the Commit tee had 
stressed that particu1ars about (i) 
tbe date of the Gazette in which 
the draft Rules were published: 
(ii) the date on which the Ga~ette 
copies containing the draft Rules 
were made available to the public; 
and (iii) the last date fixed for 
receipt of public comments thereon, 
should be speclfically mentioned 
in the preamble to the final Rules. 
The Committee, however, regret 
to note that the above recommen­
dation of the Committee has not 
been complied with in a large 
number of cases. The Committee 
like to re-impress upon the Minis­
tries/Depar,ments of the Govern­
ment the need for strict com­
pI' ance with t~eir afore-menthned 
recommendation. 

The Department of Par-­
liamentary Affairs have . 
circulated the recom­
mendation of the Com­
mittee to all Minis triesl 
Departments of Gov­
ernment of India with 
the request to bring it to 
the notice of their 
attached and Sub­
ordinate officea for their 
information and strict 
compliance ("id, 
D.p.A. O.M. No. 
F. 321 (II) 73-R&C. 
dt.9-3-73]. 

The Com'tlittee note that the Minis-
try of Home Aftilin have decided to 
delete the words 'may be relaxed 
in suitable cases' appearing in 
column 6 against S. No.3 of the 
Schedule to the Central Transla­
tion Bureau, Ministry of Home 
Afl'airs (Class III and Cass IV 
Posts) Re-:ruitmeilt Rules, 1972. 
They desire the Ministry take 
early action to amend the Rules 
to the necessary effect. They Ilso 
desire that, while makins spcciDc 
provisions for reiaxation of .uch 
essential conditions all the IIF-
limit, the Ministries/Departments 
should spen out precisely the 
types of cases in which the con­
ditions are proposed to be relaxed. 

(i) TIle WOld. 'may be-
relaxed in suitable cues' 
have since been omitted 
(m G.S.R. 287 of 1973. 
dt. 24-3-1973). 

(ii) The Department 0 f. 
Parliamentary Afrain 
have circulated the 
recommendation Qf the 
Committee to all Minh­
tries/Departments of 
Government of India 
for their information 
and . dance (oiM 
D.PA 'O:M. No. If. 32 
(t2)/73-R&C. dt. 
6-3-1973}. 

While the Committee appreciate the Noted by the Department-
Deed for jiving retrospective effect of Personnel for future 
to Rule 10 (iii) of the Indian Ec:o- pjdaDce. Also pro-



. " PiItb a.,on 
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nomic Semce aula, 1961 and to 
Rule 100ii)ofdK Indian Statistical 

. SerYice ltUSa, 11)61, they cannot 
help ob.nb. tt.t in IiIHnI up 
pGItI for periods esceediDa lix 
iIaoaIba/ODe year, without consuIt­
IDI the U.P.S.c., the controIIinI 
IUIbority, Ministry ofJtome Aft'airs 
(vi •• , Depvtmem of PenoDDd) 
bad ICted wi1hoI1t due lep1 audio-
ritat\oo aud thereby 1f8Vd, emd. 
Tbcy ., fed that die time likeD 
to ameD4 the Rules was lDordiDatc-
ly lolli, even IIlowinIE for CODI1IIta-
uon. with the U .P.S.c. and the 
MlaiItry of Law • 

miIed tbat eftbrts would 
be made to avoid delay 
in other simiJar cases 
in future (vidl D.P.A. 
O.M. No. P32(15) 73 
RAe, tit. 28-5-1973). 

The ClIDmiUCC ROte with satisfaction 0) Rule 6 bas .iDee been 
that the Miaiatry of Defonoe are amended by the MiDis-
itsulq IICCCIIVY corripndum to try_ of Defcace ( ... 
lW.lc 6 of the Amlcd Porct:I S.R.O. 39 of of 1973, 
Medical CoIJese. Pooaa (Animal dt. 10-2-1973)· 
Supervisor). 

~cruitmcnt Rules, 1971 providirw 
for CODIUlwion with the U.P.S.C: 
before tbc Rilla are reIaed. 'J'bry 
deIbe tbc Department oCPenoDDe( 
to iliac pneral U1\tnICtioDI to III 
MiIaltldft!1)epartmeDtI dlat ill III 
CI.tCII wbcR recruitmeDt is made 
thfOUl'\ the U.P.S.c. tile re­
luaU~'i>i\>O in the Recruit­
meat .hould invuiably pro-
vktI for COI1lWCatioD with tile 
U.P.s.c. 

(ii) Tbe [)epar1ment of 
PenoDDd have circu-
lated tile recomJDCfIda.­
tion to all MiDlltrial 
I)epctmeDts [vidl their 
o.M. No. 267173-Eatt. 
(D) dt. 14-5-1973] 

_ ..... ------_ .... 
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APPENDIX XI 

(Vide para 3 of the Report) 

XXXI 

MINUTES OF THE THIRTY-FIRST SITTING OF THE COMMIT­
TEE ON SUBORDINATE LEGISLATION (FIFTH LOK SABHA} 

(1972-73) 

The Committee met on Monday, the 21st May, 1973 from 15.00 to 
16.30 hours. 

PRESENT 

Shri Vikram Mahajan-Chairman. 

MDIBDS 

2. Shri M. C. Daga 

3. Shri Dharnidhar Das 
4. Shri T. H. Gavit 

5. Shri Dinesh J oarder 
6. Shri S. A. Kader 
7. Shrj P. Narasimha Reddy 

SECRETARIAT 

Shri H. G. Paranjpe-DePuty Secretary. 

" 

-.. 
2. The Committee considered Memoranda Nos. 87 to 97 on the 

following subjects and 'Orders'; 

SI. No. MuDO No. Subject 

~Cr)---Cz)----------------U~--

--------------------------
(i) to (z) 81-96 • • • ' . • 

(xi) 91 Delay in laying 'Orders' on the Table. 

3 to 11. • • • .;..' , . 
.olllitieiporddb. octbiMillUft. Il'ebot co.ered·"" this Report. . ! . 

1"0:-1 

.; ,f. 125 
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(xi) DeI4y iA I4pag 'Orden' em the Table (Jfemoratadum No. 97). 

18. The Committee couidered the above lIIemonmdUJll aDd noted 
that out of 501 'Orden' laid on the Table during the Third, Fourth. 
Fifth aDd Sixth Seaton; /of J'ifth Lok Sabha, 88· many 88 -159 
'Orden' bad been laid after the precrfbed time Umit of 15 days. The 
delay ranged from 15 days to over 3 years. 

19. The' Commtttee further. noted that the number of cases in 
which .tat.ments showing ft880'D8 for delay had not been laid 
wu 110. 

20. The Commlttee decided to hear oral evidence of the repre­
.ntattves of the MinlstrieslDepartments concerned in all cases where 
there was a delay of over six: months and the explanation for delay 
was either not given or wu not .tlsfaetory. - .. •• -
The Committee tJan ad;oumed to meet ClQam on. Tue,day, the 22nc1 

May, 1973. 

XXXIV 

MINUTES OF THE THIRTY-FOURTH SITTING OF THE COM­
MITtEE ON SUBORDINATE LEGISLATION (Fuuta LOK 

SABHA) (1973-74). 

The Committee met on Saturday, the 30th June, 1973 from 15.00 
to 18.45 hoW'S. 

2. SbrI II. C. Dap 
3. Art T. H. GeYit 
4.1hrt ...... GHa 
5. Sbrl It. LUbppa 
8. SbrI S. N. IBIn 
t. Sbrl D. 1t. Panda 
8. Sbri TulrnoUn Ram. 



121 

SlJc:al:TABIA'I 
Shri H. G. Paranjpe-Deputy Secretaf1l. 

1 • • • • 
3. The Committee then considered Memoranda··Nos. 129 to 135 on 

the following subjects and 'Orders':-

81. No. Memo No. Subject 

• • • 
(iii) 131 Implementation of recolQlQendations contained in /?ara 9 of Fourth 

Report of Committee on Subordinate Legislation (Fifth Lok Slbha>­
The Post Office Savings Banks (Amendment) :Rules, 1969 (G.S.R. 
956 of 1969). 

(.11)-(11) 132-133 • • • 
(II.) 134 The Drugs (Prices Control) Second Amendment Order, 1970 (S.O. 

:z60:zA of 1970). 

(ril) 135 • • • 
4-7 • • • 

(iii) Implementation of recommemlations contained in para 9 of 
Fourth Report of Committee on Subordinate Legislation (Fifth Lok 
Sabha) re: the Post Office Saving. Banks (Amendment) Rules, 

1969 (G.S.R. 956 of 1969)-(Memorandum No. 131) 
8. The Committee considered the above Memorandum for some 

time and decided to hear the representativSB of the Ministry of 
Finance (Department of Economic Affairs) in the matter . 

9-10 • • • 
(vi) The [}rugs (Price. Control) Second Amendment Order, 1970 

(S.O. 2602-A of 1970)-(Memoranclum No. 134) 

. 11. The Committee considered the above Memorandum for some 
time and decided to hear oral evidence of the Drugs Controller and 
the representatives of the Ministry of Petroleum and Chemicals on 
the following points arising therefrom:-

(i) criteria on which exemption is to be granted to any drug 
manufacturing unit or a class of such units under para­
graph 2a(1) of the Order; 
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(Ii) while granting exemption, whether government sh9uld 
have regard to all or lP1y of the factors mentioned in para­
graph 25(2); and 

(ill) exemption should be granted by a speakhlg order so that 
all ccmcerned may know the reasons for grant of 
exemption. 

u • • • 
The Committee then. ad;ourned to meet again on Monday, the 2nd 

July, 1973. 

MINUTES OF THE THIRTY-SEVENTH SITTING OF THE COM­
MITTEE ON SUBORDINATE LEGISLATION (FIFTH LOK 

SABHA) (1973-74) 

The Committee met on Monday, the 27th August, 1973 from 15.00 
to 15.30 hours. 

PRESENT 
Sbri Vikram Mahajan-Chairmcm. 

Mao_ 

2. Shri T. H. Gavit 
3. Sbrt Y. S. Mahajan 
4. Shri S. N. Misra 
S. Sbri Mohan Swarup. 

S&curAlUAT 

Shrl H. G. Paranj~ Secreta'1l. 
2-3· • • 

4. The CommlUee considered Memorandum No. 149 regarding 
retrospective effect to the Rules framed under the proviso to Article 
309 of the Constitution and decided to reiterate their earlier recom­
mendation made in para 10 of their Second Report (Fourth Lolt 
Ikbha). 

• • • 
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1. The Committee noted that large number of 'Orders' published 
in the Gazette during the years 1971, 1972 and 1973 (upto February) 
which were required to be placed before Parliament under the pro­
visions of the Acts under which they were. framed had not been laid 
:SO far. They· decided that the comments of the MinistrieslDepart. 
ments concerned might be obtained and placed.before the Commit­
tee at their next sitting. 

The Committee then ad;ourned. 

xxxvm 
MINUTES OF THE THIRTY-EIGHTH SITTING OF THE COM­

MITTEE ON SUBORDINATE LEGISLATION (FIFTH LOK 
SABHA) (1973-74) 

The Committee met on Wednesday, the 3rd October, 1973 from 
15.00 to 16.30 hours. 

PRESENT' 

Shri Vikram Mahajan-Chairman. 

MEMBERS 

2. Shri T. Balakrishnaiah 
3. Shri M. C. Daga 
4. Shri T. H. Gavit 
5. Shri S. A. Kader 
6. Shri K. Lakkappa 
7. Shri Murasoli Maran 
8. Shri S. N. Misra 
9. Shri Mohan Swarup 

10. Shri Tulmohan Ram. 

SBCRETABlAT 

Shri H. G. Paranjpe-Deputy Secretary. 

, . 

2. The Committee considered. Memoranda Nos. 136 to 138 and 142 
to 145 on the following subjects: 

SL No. Memo No. 

(I) (z) 

I 136 

2 137 

G:nerat Provident Fund (~nrrat Services) Second Am:ndm:ot 
Rules, 1910 (5.0.1409 of 1910). 

• • • 
·Omined portions of the Minutes are not covered by this R~port. 



.-____________ • ____ w __________________________ * ---

(l) 

J 

" 

6 

f 

• SI 
',fa 

143 

I" 

(J) 

• • • 

• • • 

W GfMfGl ProtrideM FUft4l (CentrGl Semcel) Second Amendment 
Rula, 1970 (S.D. 1409 0/ 19'10)-(Menwrancium No. 136). 

3. The Committee considered above Memorandum and noted th~ 
reply of the Ministry of FiDaDee NlardiDC eoaditioDa for withdrawal 
from the G.P J'. for the purpose of house building. They desirt"d the­
IIlniftry to amend rules 80 as to provide for the bouse being leased 
for any period in excess of three years as PIOrided in the existing' 
rul_, or itl being mortgaged in favour of a Housing Board, L.I.C •. 
or other Government bodies which give lOUla for making aciditions 
etc:. without obtaining permission and also to provide for tbe sere. 
vice of • show cause notice to the subscriber before an order of 
recovery of the amount is issued by the sanetloning authority. 

(iv) The PetToleum (Second Amendment) 1WIea, 1970 (G.S.R. 6191 
o/I9'10)-(Memorcmdum No. 142) • 

• 
8. The Committee eons1dend above Memorandum and noted that 

Yiniltry of Industrial DevelopmeDt had ameDded Bule 115 (3) to 
provide opportunity of being heard in cases where District Authority 
""- to grant • no objeetiOll certifteate to the applieaDt or where 
the District Authority or the State GoverDJJleftt, as the cue might. 
be, eanee1s or withdraws such certifkates under Rule 115 (3) of the 
Petroleum Rules, 1937. 

• u 
'I. • • • • 
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m 
8. The Committee further noted that the Ministry have amended 

.Rule 121 (4) by omitting the words "on payment of free of two 
rupees". 

(v) The I.A.S.II.P.S. (Appointment by Pt-omotiQR.) Amendment 
Regulations, 1970 (G.S.R. 652 and 653 of 1970)-MemoTGndum 
No. 143). 

9. The Committee considered the above Memorandum and noted 
the reply of the Cabinet Secretariat (Department of Personnel) that 
State Governments would be addressed in the matter for their com­
ments before a final decision was taken to amend the Regulations. 
They deseired the Cabinet Secretariat (Department of Personnel) to 
vbtam the comments of State Governments within three months and 
final reply furnished to the Committee thereafter. 

(vi) Giving of retrospective effect to the Central Engineering Ser-
vice (Roads) Class I Recruitment (Amendment) Rules, 1968 

(Memorandum No. 144). 

10. The Committee considered above Memorandum and noted 
that the Ministry of Shipping and Transport (Road Wing) had de­
cided not to give retrospective effect to the amendment to Central 
Engineering Service (Roads) Class I Recruitment Rules, 1959 . 

11. • • • • 
(The Committee then. a4;ou.med to meet again on Thu.rsday, the 4th 

October. 1973) 

XXXix 

MINUTES or THE 3WI'H SI'l'TING OF THE COMMI'ITEE ON. 
SUBORDINATE LEGISLATION (FIrI'H LOK SABHA) 

(1973-74) 

.The Committee met on Thursday, the 4th October, 1973 from 
11.00 to 12.45 hours. 

PRESENT 

Shri Vikram Mabajan--Chairman 

2. Shri T. Balakrisbnaiah 

3. Shri M. C. Daga 

------------------------------~------------------Omitted portioDl of the Minutet Ire not C01'ercd by th~ Report. 



" 
4. Shri T. H. Gavit 
6. Sbri S. A. Kader 
8. Dr. KarniSingh 
7. Shri K. Lakkappa 

'8. SMi Mu.ruoli Maran 
9. Sbri S. N. Misra 

10. Sbri Mohan Swarup. 
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~Anvr.s or THI! ItIDtJSliil or FDtA!rcz (DIPAIl"l'IoONT or 
EcolfOMIC Al'rAIBS) 

1. Shrt M. Naraaimhan-Additioncl Secretary. 
2. Sbrl B. Maithreyan-Joint SeCTet4'1'J1. 
a. Shrt R. G. Khedaker-Ag. NcuionGl Savings Commiuioner. 

REPltzsDTATlVE or P&T BoARD 

Shri G. S. Bhatia-Member, P&T Board. 

RvusIMTATIVIS or THE MINISTRY OF PuaoLEUM AIm CHBMICALS 

1. Shri S. M. H. Burney-Additional Secretary. 
2. Shri Vinod Kumar-Joiftt Secreta.f"JI. 

SlcurAJUAT .... 
Shri H. G. Paranjpe-Deputtl SecretaTt/. 

2. The Committee examined the representatives of the Ministry 
of Ftnanee (Departmmt of Eeonomle Affairs) and PIT Board re­
prdlng Implementation of recommendations contained in para 9 of 
Fourth Report of the Committee on Subordinate Legislation (Fifth 
Lot Sabba) regarding delegation of sub-rule (2) of Rule 18 of the 
Po8t Offtce Savinp Banks Rules, 1985. Und.. this sub-rule. the 
Post OfBce Savinp Banb are not liable J:f any fraud takes place 
wbether by a departmental employee or by an outsider due to the 
failure of the depoIttor to ensure that the amount sought to be with­
drawn Is entered lD the application for withdrawal before the same 
ta presented at the Post Oftlce. 

3. During hla evidence the npreaentative of the Ministry of 
nnanc:e stated that there were standing instructions to the Post 
Offtces not to ac:c:ept appUcation forms for withdrawal which were 
not complete In all respects. The Rules bad been framed with the 
intention of safe-guarding the Interests of the depositors against 
either misfeasance on the part of the messengers or any other type 
of fraud. He further alated that they bad alIo to protect the Interests 
of the Post OfBces. 
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Co '!'be representative of the P&T Board explained that in alar .. 
aqmber of cases, illiterate depositors were being defrauded by the 
agents or messengers who were sent to the Post Oftices to receive 
payment. If a blank application form was presented to the Post 
Office, there were chances of fraud being committed both by an em­
ployee of the Department and by the messenger.. He said that there 
had been 4 or 5 fraud cases where the fraud could not be proved 
because the applicants said they did' not fill in the form but only 
gave their signatures on both sides of the application form. Where 
a fraud was proved to have been committed by a department em­
ployee, the post offices always paid the money to the depositor. 

5. The representative of the Ministry of Finance, admitted that 
there was a certain element of ambiguity in the Rule and to remove 
that ambiguity, they were prepared to delete the phrase "whether 
by a departmental employee or an outsider" from the Rule. 

6. In reply to a member's suggestion that the instructions to the 
Post Offices not to accept a form which is tnot complete should be 
incorporated in the Rules, the representative of the P&T Board said 
that there were practical difficulties. In that case the employees 
could cheat people by getting the entries made by somebody else 
and it would be difficult to .prove later on that the entries had not 
been made by the depositor. 

'1. To another suggestion that to avoid cases of fraud an identi­
fication card attested by the Post Master should be given to the de­
positor which should be produced before the counter clerk subsequ­
ently, or the Post Master should verify from tile depositor the 
amount he Is withdrawing, he stated that it would not prevent 

fraud if the clerk or the sub-postmaster was fraudulantly incllned. 
There were more than 1 lakh Post Offices and there were extra 
Departmental Branch Post Masters who were getting only Rs. 50 to 
Rs. 60 p.rn. There were many Post Offices where there was only 
one man . 

. 8. The representatives of the Ministry of Finance stated that the 
depositor should also be as responsible about his money and its 
withdrawal as the Department. The Rules ensure that 80 far as 
the depositor was concerned, he would be carefuL So far as the 
Department was concerned; Government servants were governed 
by the Conduct Rules. 

9. As to the steps taken to create confidence in depositors that 
their money in the Post Office Savings Banks was safe, the represen.­
tative of the Ministry of Finance stated that they had given a lot of 
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attentien t& improve the semee. '!'be ftrst problem was that of 
part-time employees of the Postal Department wile were either 
ehopkeepen or primary aebool teacbers. 

10. Ja. extra departmental Post OJIces if the balance in Savings 
Banks. was over BB. 500, ODe per cent. on the excess over that amount 
wu giVeD to the Post Master. They had also introduced time depo­
lit and long term saviDg deposit schemea. One per cent. cODlJDis. 
lion on tbeIe depoIita was given to the Postmasters in villages. 
Awarda were given to Block Pramukha or Panchayat Pramukhs for 
securlDJ the largest callection in the area. A number of publicl.ty 
vans had been acquired to reach rural people and educate them. 
Training IICbemee for Branch Postmasters had also been started 8()0 

that they pve better service to the depositors. 

11. AI for the incentives to the depositors, he said that they had 
decided to give an additional 114 per cent to people who maintained 
at 1eut a hundred rupees in their account throughout the year. 
They were also going to introduce a new withdrawal form which 
would dilpeDle wUh the necessity of any writing by the Post Oftice. 
The Committee deJired the Ministry of Finance to forward to them 
a eopy of the draft propoaed amendment to tile Rules. 

(The tDlmelH. theta tDfth4mDT 
12. The Committee then heard evidence of the representatives of 

the MiniStry of Petroleum and Chemicals reprcling para 25 of the 
Drugs (Prices Control) Order which empowers the Central Govern­
ment to exempt ~y drug manufacturing unit or a class of such 
unitt from the operation of all or any of the provisions of that Order. 

13. The repneentaUve of the Mln1stry explained that 80 far they 
had issued three Orden pving exemption to certain categories or 
drug manu1aetUIWI. Under SO. 2802 i-.r.ed on 30th July, 19'10, 
exemption had been liveD to drug manufacturing units with aD 

annual turnover not exceeding Rs. 5 1akhs from the operation of 
para 9 of the Order which required drug manufacturing units to 
IUbmft alongwtth prlce list, details as to how the prices had beeh 
worked oul It wu telt that small units should not be put to the 
trouble of furnishing detailed calculations regarding the price. Under 
aecond Orde1' 8.0. 3005 issued on 11th September, lr1O, small scale 
units whose turnover may exceed Rs. 5 1akhs were also exempted 
trom the operation of para 9 of the Order with two exceptions. One 
wu in respect of formulations where the make up adopted was more 
than 150 per c:ent. and the other in respect ef formulations, the re­
tan prices of wbleb were more tbau the retail pric:es prev.aillDg on 
15th May. 1970 when the Order was passed. Under the third Gasp-
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1ion issued on 1st ~ 1971, small scale units were exempted under 
<Certain conditions from the operation of para 10 of the Order wbicla 
requires prior approval of the Central Government before making 
a new formulation or a new pack of an existing formulation. The 
conditions for exemption under the above Order are (i) Prl,ces to 
be fixed for new packs larger than the existing olles will bepropor­
tionately lower than the prices of the 'existing packs; (ii) prices for 
new packs smaller than the existing packs will' be fixed pro Tats 
and (iii) Report that the new packs have been introduced will be 
given within a week to the Central Government. Under this Order 
small manufacturing units with an annual turnover not exceeding 
Rs. 5 lakhs have also been exempted from para 10 in respect of new 
formulations and from para 13(i) which required prior approval Cif 
the Central Government for increase in the retail prices of a formu­
lation. This exemption will however be subject to the condition 
that a report shall be made to the Government within a week of the 
introduction of the new formulation or revision of retail price. 

14. As regards the safeguards against discrimination resulting 
from the Central Government's power to grant exemptions, be said 
that they had been laid down in sub-para 2 of the Para 25. 

15. In reply to a question the representative of the Ministry stated 
that the three exemptions Orders had been issued after taking into 
consideration only two criteria viz. the amount of capital invested 
and the annual turnover. Regarding the percentage of exemption 
granted, he stated that survey had been made in Gujarat. At that 
time the consideration was Rs. 3 lakhs turnover and it was found 
that 80 per cent. of the units came in that category. He further 
,said that out of 2300 manufaoturing units, about 100 or so were in 
the organised large scale sector and the rest were small ecale. All 
small scale units had been granted exemption. 

16. Explaining the reasons for taking into consideration only two 
'Criteria for granting exemption, the representative of the Ministry, 
stated that the criteria left out were 'number of workers employed' 
and range and type of products manufactured'. The idea of exemp­
tion was not to put the burden of submitting detailed calculations 
of price structure on small scale units who did not have much of 
staff. It did not mean that their prices were not controlled. These 
units fixed their prices in consideration of prices ftxec1 by large drug 
manufacturing units which were flxedby Government. So these 
prices would not be beyond the prices of large scale units. 

if. Ia reply to a question. wbedler' any Mesaorada were receiv­
~ before granting exemption, the ~tiYe of ~ Ministry 
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IIIIId that tJNr ,,0Dld cheek up if aay Memoranda were reeelved but 
... <Jovemmeat felt that the small IC81e drug manufaeturers Ihould 
be eampted from glvIDg detafted ealeulattoM 1ft respect of a large 
D11IDber of 1temI'. 

18. WheD • meID_ I'8laI'ked that the criteria given in the-
arder for PUtina eumpUoD· were vague aDd geaeral. be said that 
iDIteacl of liviD, lID)' deftDite Dumber 01 workers or the amount of 
capital iDYedId. the GovemmeDt thought ~t they could exempt 
lOme of the dn1c muu.facturt.Dg uni ... bavlDg regard to the four 
fadon liveD in the Order. It W8I pouible that after lOme time. 
the tDCluRry may IJ'OW 10 much that there may remain DO small 
... unit.. Thea the GovenuDeDt would be able to uaru.e the llUDe 
provIIioDI by varytDa the DUm_ of workeD or the capital inv.t-
eeL Ia reply to a queItion. be Aid that tbe aaodaUoIIS of drug 
iDduItry 1Jke tbe OPll .. t varioUa IUG--- from time to time. 
The axemptioD. he ulcl. wu aruted at the level of the Minister. 

It. With npnt to the JX*Ibillty 01 JDODOpoI1Itie teDdeDcy among 
IIUl1 .we dna& IIWUIfac:turen. the repr ..... Uve of the MbUstry 
.teel that lar8e ICale I8Ctor produeecl 80 per cent of the drup and 
the rematnin. 20 per cent wu pl'QCluced by small scale units. Gov­
ernment eontrol1ed the J)I'leee of Jarce eeale units aDd the IID8ll 
Iale unltI bed their prices _pin, in view the prices of lalp 
RaJa Industry. There wu tInu DO poIIIblDt)' of monopoly in small 
.a unlta. 

20. When the Committee equired the reuoJ1l for makin, pro­
.uIoft for livinl exemption to "uy druI manufacturin, unlt" the­
nprlllDtative of the YlDlsUy MId that Govel'lUDalt'. powers in 
tIlII reprd ... ~ IwBchmtly drc:uIIIIttibed by criteria laid down in 
lUb-para 1. No Individual cIrut maftufacturtnc COIIlpllDY bad in fKt 
been exempted. In.ll the three cues of exemptions it wu only 
tho d .. of compMJe. that were exempted. There were a number 
of eompJainb about plIolll, raw material and dOll1lnanee of foreign 
companies etc. So Government wanted to keep some control with 
them 10 u to deal with the sttuatlon u it arises. However, he hopect 
that Government will not have to exempt any individual drua ma­
Ilufacturtna unit. 

21. The eo.nmtt_ desired the 1lbtIstry. of Petroleum mel 0. 
IIdeals to aoppJy IaformatIoa OIl the foUowtDg poIata: 

(1) copies Of )(~ II ~ •. nceived ~ iDanufaetul'-
.' ............. :' ...... p ......... the" .. 

: .................. ' . 
.. - .. t:' 
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(ft) copies. of . various suuestioas made by AIsocla.tlona of 

drug manufacturiDa UDita like the OPII since the promw­
,ation of the Drugs Prices Control Order. 

The witnesses then withdrew. 

ReaeroaPon fee for uppeT class ac~tkm in the RailtD41/' 

22. The Committee considered the question of the charge of Re. 1 
per berth or seat for reservation in upper class in the Railways and 
desired that information might be obtained from the Ministry of 
Railways regarding the authority UDder which the fee was charged 
and the number and date of the Gazette in which the relevant Rules 
had been published. 

The Committee then adjoumed to mftt again Oft the 28th cmd 
27th October, 1873 

MINUTES OF THE FORTIETH SITI'ING OF THE COMMI'I1'EE' 
ON SUBORDINATE LEGISLATWN (FIFTH LOK SABHA) 
(1973-74) 

The Committee met on Friday, the 28th October, 1973 from 15.00 
to 18.15 boUl'l. 

PRESENT 

Sbrl VIluam J4ahaJan-ChGirman 

2. Shri M. C. Dap 

3. Shri T. H. Gavit 

.. Sbri It. Lakkappa 

5. Sbri lluruoli Maran 

6. Shri ~ Swarup. 
'1. Sbd Tn) ...... Baa 

~~ ~.; -:. 

_,,d i " . 

SbrI H .. G.,;~~~ S~~.TJI. ," ". 

;, 
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2. The Commltee eoDaiderecl IIemcnada No8. 1»-111, 146-t. IDCl ISO-1M CI1 the foIlowiDg 1Ubjeetw:-

SL No • .Memo. No. Subject 

-~x-------------------------------------------------

I 

3 

• , 

7 

• 
9 

10 

II 

(2) 

139 

146 
141 

ISO 

1,1 

The LiCe-bouam', (Qu,Jilc:ationa ad CcrtikateI) AmeadmeDt 
RuJct.191O (G.SA 611 of 1970)· 

The Badarpur TbenuI Power Project, CcDttll Water !lAd Power 
Comml_ion (Pcnm WinK> Qua In and au. IV (Sec:uritJ) 
Pom Jtec:ndtaeDt lbdea. 1910 (G.5.R. 67I of 1910). 

Central SecretarIat SteDOlrapben ~ (Secoad Amaldmeat) 
RuIn, 1970 (G.SA loB,5 of 1910), 

R.e1latioD ptOYjsjon in ftCNiaDeDt ruleuclatina to pzetted poItL 

Action tIIIrm by OoftrDlDelU 011 old reCOllllDeDdatioDl or, and 
uaunncel liven to. the CommInec on SabontiDae LqiaJatioo 
durin, the 'Firlt to Founh Lot Sabba. 

Ac:doo liken or prop:IIed to be t*eD bf Government on various 
rec:omm-::ndations of, and UlUI'IDCieI pm to, the Committee OD 
Subordinate Lqislatloo durin, the Fifth Lot SIbba. 

1~:cltaUc. 01 remmrneodllba amtaiDed in para J7 of Pint 
eport or Oxmaittee on Subordinate ~ Ctiftb Lot 

Sabba) ,.: new appliClltion form for telephone CIDDIIeCIioIuunde.r 
Rule 414 oItbc Indian Tdqraph Ruks,19,51. 

Tbe Stale Bank IAwa (..\IIIddm"l1t) BJD. 1m (. JIIIIIed by RaiYa 
SIbba)-IDKnion of provision. for layiq of RUlca .. d .. fa. 
tiona before ParliImmL 

~ml8tion 01 CIUtII.o,tin, recuruacndatioo cootained in para 
14 of Third Report of Comqdttee on Subordinate J..caislatica 
(Pifth Lot Sebha)--thc BnJinecria. Supenilarl (R.ecrUiuacat 
and TralDin,) AIDeIIdment .... 1969 (G.SA 36 01'1970). 

• • • • • 
The RttiIttadoD oCBIeclOn (Third Amra IlmeDt) RuIeI, 1969 (8.0. 

4S4'> of 1969), 

(I) The Life-boatmtrA'. (QualijlcCltiDft cmd CertijicGW) Amendment 
Kula, 1970 (G'sA 811 01 19'70) (MeMONIi4Iu", No. 131) 

I 

3. '!'be Committee eoDSlderecl the above lIemorandum and reite­
ntect their earlier recommendation ..... m para l' of tIaeIr ntth 
Beport (&tb Lok s.bha) that wheDever the MJnlstrle8/Depart:menta 
want their NotUleatlOlll to lie pullUJb .d by a partieular date, they 
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should send them to the Press alongwith a. covering letter indicat­
ing therein the date by which they want them to be published. 

4. The Committee further desired that while inviting sugge~ 
iionslobjections from the people on draft RuleSl the MinistrieslDe­
partments should, instead of specifying a particular date, indicate in 
the preamble to the draft rules that they would be taken into con­
sideration 30 days after their publication in the Gazette. This would 
avoid reduction of the period available to the public due to delay 
in publication of the draft Rules in the Gllzette. 

n • 
5. The Committee noted that the Ministry of Shipping and Trans­

port (Transport Wing) had decided to amend Rule 6 of the Life­
boatmen's (Qualifications and Certificates) Rules, 1963, deleting the 
provision for an examination fee of Rs. 5. The Committee desired 
the Ministry to amend the Rules at an early date. 

(ii) The Badarpur Therm4l Power Pro;ect, Central Water and Power 
Commission (Power Wing) Cws III a.nd CZa.ss IV (Security) 
Posts Recruitment Rules, 1970 (G.S.R. 671 of 1970) (Memoran-

. dum No. 140). 

6. The Committee considered the above Memorandum and noted 
that. on their attention being drawn, the Ministry of Irrigation and 
Power had amended the Badarpur Thermal Power Project, Central 
Water and Power Commission (Power Wing) Class III and Class IV 
(Security) Posts Recruitment Rules, 1970 so as to provide for usual 
provision for relaxation of upper age limit in the case of candidates 
belonging to Scheduled Castes, Scheduled Tribes and other special 
categories of persons. 

(iii) Central Secretar',tt Stenographers Service (Second Amend-
ment) Rules, 1970 (G.S.R. 1085 of 1970) (Memmnndu.m No. 
141). 

7. The Committee considered the above Memorandum and were 
. of the opinion that the principles of determining seniority, being an 

essential ingredient, should nonnally be laid down in the Recruit­
ment Rules. The Committee were, however, satisfied with the ex­
planation given by the Department of Personnel for the exception 
made under the above amendment Rules as it applied only to certain 
i'301ated posts of Hindi Stenographers which were required to be 
inducted in Grade II of the Central Secretariat Stenographers Ser­
vice. 
2156 LS-IO 



(iv) Relaxation prot'i8ion in recruitment TUZeS relating to Gazetted 
Pom (MemoTandum No. 146) 

8. The Committee considered the above Memo~dum and noted 
that the Ministries\Departments concerned had issued necessary 
amendments to certain Recruitment Rules· (Annexure-I) issued 
by them so as to bring them in conformity with the standard relaxa­
tion clause contained in Recruitment Rules relating to Gazetted 
posta. 

-
9. The Committee were of the opinion that the provision for con-

sultation with the Union Public Service Commission was an impor­
tant check against possible abuse. of the power vested in the Central 
Government by the relaxation rules. Similarly the use of words 
"with respect to any.class or category of persons" in the-relaxation 
claule wu neceslBl')' to obviate the possibility of discrimination 
amon. persona limilady placed by making the benefits of relaxation 
available to all penons coming in the same category. The Com­
mittee, therefore, reiterated their earlier recommendation made in 
para 83 of their Fifth Report (5th Lok Sabha) regarding provision 
for cODJUltation with Union Public ServiCe Commission in the rela-
xation claUIe in all cues where recruitment'is made through Union 
Public Service Commiaslon. The Committee also desired the De­
partment of Personnel to issue general instructions to all Ministriesl 
Departments in the matter of use of the' words "with respect to any 
c)ua or category of persons" in the relaxation clause. 

(v) Action by Gooemment on old recomm.end4%ions '0/. and anur-
cmca ""'" 10 tM Committee on Subordi7UIte Legi&lation 
(MemorClftClum No. 147). 

10. The CoInnlittee noted with satisfaction the action taken by 
Government on their fifteen old recommendations. as indicated in 
•• Appendix IX. made during the First to Fourth Lok Sabha. 

(vi) Aefiol'l taken or proposed CO be taken btl Gowrament on oariotu 
reconltnndation 01. and Cl$SUra~ given to, the Committee on 
Subordinate Legi&lGtion during tM Fifth Lok Sabha. (Memo­
f'Qrubm No. 148). 

11. The Committee noted wilh satisfaction the action taken by 
Government on their reccmmendat:ons. u indic:ated in t Appendix 
X. made during the Fifth Lok Sabba. 

-Set ~ VII 10 the Ilcpan • 
••• ~ App.jhdix IX to the ~. 
t.~ Ap""ill X to tbc R~ 
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(vii) Implementation of recommendation contained in para 17 at 
First Report of Committee on Subordinate Legislation (Fifth 
Lok Sabha) re: new application form for telephone connections 
under Rule 414 of the Indian Telegraph Rules, 1951. (Memo­
randum No: 150). 

12. The Committee considered the above MemOrandum and noted 
the reply of the Minister of Communications that the amendment 
to the Indian Telegraphs Act in implementation o(thc above recom­
mendation was proposed to be brought up before Parliament some 
time in 1974, along'with some other important amendments to the 
Act. The Committee, however, desired the Ministry of Communi­
cations to discontinue the levy of Rs. 10 per application form till 
such time as an express authorisation for the same was made in the 
parent Act. 

(viii) The State Bank Laws (Amendment) Bill, 1973 (as passed by 
Rajya Sabha)-Insertion of provision for laying of Rules and 

Regulations before Parliament (Memorandum No. 151). 

13. The Committee considered the above Memorandum and noted 
the reply of the Ministry of Finance that appropriate action to ini .. 
tiate a comprehensive legislation in the matter will be taken in due 
course in consultation with the Ministry of Law, Justice and Com­
pany Affairs. The Committee desired the Ministry of Finance to 

. complete necessary action in this regard within the next six months. 

(ix) Implementation of outstanding recommendations contained in 
para 14 of Third Report of Committee on Subordinate Legisla­
tion (Fifth Lok Sabha) re: the Engineering f:llpervisors (Re­
cruitment and Training) Amendment Rules. 1969 (G.S.R. 36 of 
1970) (MemoraJl+:ium No. 152-). 

14. The Committee considered the above Memor:·lDdum and decid­
ed that in 80 far 86 regularisation of the appointment of the parti­
cular candidate was concerned, the matter might be. treated as clos­
ed. 

15. With regard to the Central Government's power to relax 
rules, the Committee were of the view that, if considered necessary, 
the rules should be relaxed prospectively and not with retrospective 
effect and the relaxation should be in respect of a class of category 
of persona and not in favour of individuals. The Committee were 
not satisfied by the argument of the Additional Legal Adviser to the 
Government that the class of persons in whose favour the relaxation 
was being issued was those persons who had been wrongly selected 
even though they did not have the quaUfications and who had und~~-
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gone the training in theory and passed the examinations. The Com­
mittee were of the view that relaxation considered and extended 
in the instant case was not in favour of a class of persons as pro­
pounded by the Additional Legal Ad~r but in favour of an indi­
vidual cue. 

1~· • • 

(xi) The RepeNT of Election (ThiTd Amendment) Ruler, 1969 
(S.O. 4540 of 1968). (Memorandum No. 154). , 

17. The Comntlee considered the above Memorandum and noted 
the partieulan of eues in which the period of 30 days was reduced 
by the Election CommiSlion for lodging claims and objections. The 
Committee were of the opinion that while Election Commission 
Ihould have the Power to reduce the normal period of 30 days for 
flling claiml and objectioDi in case of emerge,cy, the reduced period 
should not be 10 ahort as to deprive the el~tors of a fair opportunity 
of filing claims and objections (as was done in the case of Orissa 
by reducing the period to one day). The Committee desired the 
Ministry of Law, Justice and Company Affairs (Legislative Depart-
ment) to flx • certain minimum period which should be available 
to the eJectors for flling claims and objection. The Committee fur­
ther desired that the minimum period fixed should be uniform for 
.n the States. 

The Committee then od;oumed to meet again on SatuTd4!1, the 27th 
Octobe7', 1973 

XLI 

MINUTES OF THE FORTY·FIRST SITrING OF THE COMMIT­
TEE ON SUBORDINATE LEGISLATION (FIFTH LOK SABRA) 

(19'73-14) 

The Committee met on Saturday, the 27th October, 19'13 from 
14.00 houn to 18.30 hours. 

PRESENT 

Shri Vikram Mahajan-C~ 

MDODS 

2. Shri T. Balakriahnaiah 

3. Shrl M. C. Daga 
f. Slui T. H. Gavit 
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5. Shri S. N. Misra 

6. Shri Mohan Swarup 

7. Shri K. Narayana Rao . 

I. REPRESENTA'ltrVES OF TIlE MINISTRY OF LABOUR AND REHABILITATION 

(DEPARTMEN'l' OF LABOOR & EMPLOYMmNT) 

1. Shri P. M. Nayak-Secretary 

2. Shri D. S. Nim-Joint SecretaT'lJ 
3. Shri B. N. Raman-Director Genera.l, Employment and 

Training 

II. REpRESENTATIVES OF THE MINISTRY OF WORKS AND HOUSING 

1. Shri A. N. Kidw,9i-Secreta.ry 

2. Shri Jagmohan-Vice-Chairman, D.D.A. 
3. Shri Manjit Singh-Finance Member, D.D.A. 

III. REPRESENTATIVE OQ TIlE MINISTRY OF COMMERCE , 
Shri Tirumalai-Additional Secretar".! 

IV. REPRESENTATIVES OF THE CABINET SECRETARIAT (DEPARTMENT OF 

PERSONNEL & ADMINISTRATIVE REFoRMS) 

1. Shri B. P. Bagchi-Se...."Tetary 
2. Shri P. S. Mahadevan-Joint Secretary 
3. Shri S. P. Mukerji-Joint Secretary 

V. REPRESENTATIVES OF THE MINISTRY OF INDUSTRIAL DEVELOPMENT 

1. Shri A. N. Banerji-Special Secretary 
2. Shri Abid Hussain-Joint Secretary 
3. Shri S. K. Rao-Deputy Secretar'} 
4. Shri P. N. Kapur-Joint Secretary. 

Ministry of Commerce 

SECRETARIAT 

Shri H. G. Paranjpe-Deputy Secretary 

2. The Committee first examined the representatives of the 
Ministry of Labour and Rehabilitation (Department of Labour and 
~ployment) regarding (i) the delay c-f more than six months in 
lying certain· Orders on the Table of Lok Sabha during the Third to 
--------------. ----, "- ,----,-'"--- -------~---.---, 
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Biabth SeuiOM of Fifth Lok Sabha and (jj) failure to Jay ~ 
other orderI (Appendix m· iaued in 19'11 and 1872 which were ~ 
qWred by the parent Act to be laid befOl'e Parliament as IOOD .. 
poutble after they were pubUsbed in· the Gazette. 

3. The repraentaUve of the Ministry regretted that 19 Notiftca­
Ucma had not been laid on the Table of the House as required under' 
the statutes and ftve Notiftcations had been laid after the paeaerlbeci 
ttm.-Jfmit. Explaining the reasons for not complying with the sta­
tutory requirement. he slated that one of the reuons was oversight 
in the Ministry. In some cue.s the Notifications from the Govern­
ment of India Pr... were 'either not received or were received In 
wron • .-,Uona of the )4iniatry. With the result that the SectiGo re­
IPOnatble for plactng them before PlfUament did not get any copy. 

of. AI, to the Iteps talum in the Ministry to avoid IUCh la.- In 
future, the reprosentatlvt' of tht' Ministry said that eaeh Brandl 
oftIc.r had been asked to look into all the enadmenta with wbieh the 
MAutry was coneemed and note the Redo", which require the Jay­in. of an 'Order' before Parliament. A register win be maiDtah,ed 
for the pu.rpoM of entering noUfteations issued under the varioua 
Ac:1I 10 that their copt" were lent limultalleously for belna laid 
b4tfon ParU.meat. Parliament Section of the Ministry bad alIo 
been _ked to get periodical retum41 from the various Sectiona ~ 
prctln. the papers to be laid on tho Table. 

$. In reply to a question whetlm' any rapon.UbiUty for the lapse 
bad been ftxed. the tepl'eleniativt' of the Ministry said &bat It ... 
not the nwponafbtllty 01 only tM Section ~ c:oncemed but of 
all ofIcen abow him upto the le\'el of Secntary wbole duty It .... 
tel comply with the Statutory requirementa. He fw'tber DId that 
coplft of an the NoUficatiooa tontber with • note explalnlna rea­
.... for delay would be p)8C't!d before Parliament duriD, the DeXt "I." . 

.. It wu broqbt to the DOdee of the ..-.tattv. of the 
MiUtl'y that though they bad bee called upoa to explain the de1aJ 
when It .u of more thaD abc montha. there were KIUaDy 41 ca.­
of delay nncln. from IS ~ to over lix mcatba. durtDc the "I'IdnI 
to £Icbth S_4ons (FlIth Lok Sabba). Similar cua of delay bad 
been c::ommented upon by the Committee ID paru -.a of their 
ruth &port (FIfth Lok Sabba). 

,... wi ....... tJaft ..... ,...., 
,. TM Committee then epmlMd tbe tepulIDtatiwa of the 

MlDIatry or W«u " Howdna ~ ~ delay of more tba • 



months in laying on the Table the Delhi Development Authority 
(IsSue and llanagement of Bonds) Regulations. 1970 (G. S. R. 1135 
of 1972). which were published in the Gazette on 20.5.72 but were 
laid on the Table on 22-12-72. . StateUJ,ent sh~wing reasons for delay 
in laying was also not laid on the ~able. . 

8. At the outset, the re~ntative <:of the Ministry of Works and 
Housing exPressed his regrets for the inadvertent delrty involved in 
the case and said'that- there was really no adequate reason for the 
Ministry not having laid the Regulations within 15 days of their pub>­
lication as required by the recommendation of the Committee. He 
further said that instructions in this regard would be followed in 
future to avoid such cases- of delay. 

9. It was pointed out by the Committee that there was a gap of 
two years between the date on which the Regulations came into 
force and the date of their publication in the Gazette. The represen­
tative of the Ministry explained that Section 58 of the D. D , Act, 
1957 provided for laying of Regulations on the Table of the House 
but there was no provision in the Act requiring their publication be-
fore Hing laid on the Table. The Lok Sabha Secretariat, howevta'. 
adviJed that the Regulations should first be published in the Gazette 
after which they should be sent for being laid on the Table. As 
such. the Regulations were publiahed on 20.5.72. 

10. He further said that a statement showing reasons for delay 
in laying the Regulations had been prepared but before it could be 
.. t, the Regulations had already been laid on the Table. 

(The witne.. then withdraw) 

11. The Committee next examined the representative or the 
IIIDlstry of Commerce reprding non-complianee with the statutory 
requirement of laying on the Table the Cotton Control (Amendment) 
Order. 1m iaued on 17.2.73, under the Essential Commodities Act, 
1J55. All Orden issued under thlJ Act are required to be 
pI8eecI before Parliament, as soon as possible after their publication 
In the Gazette. 

12. The representative of the Mint.try explained that it seemed 
to be. cue of omisIdon. The Notiftcation was publdbed on 17.2.1973. 
bat it was found that there was a material printlng error in the 
pvbItshed venlon. A c:onigendum ",,y, therefore, sent to the Press 
fur pubUcatioD In the Gazette. The Ministry we:-e in correspondence 
wtda tbe Pre. to 8Dd out whether the corri.en.dum bad been pubU-
Ibed. He further said that the Ministry were under the tmpreuion 
that after the eorrtceadum was published, they could place both the 



1. 
NoUAcation and the corrigendum together on the Table. It was an 
orm..ton on the part of the Ministry that they did Dot, lay on the 
Table the Notification as already published. pointing out the print-
Ing error which was under rect1fleation. . 

'the Committee drew the attention of the representative of the 
M1DiItry to the Circular o. M. No. H-ll013/1172-P dated the 9th 
February I 1972 lIIUed by the ControUer of Printing and Stationery 
which JaYI down a new procedure for obtaining decaiJs of G.S.R./S.O. 
numben from the pretl 10 as to obviate the delay in laying HoUl­
cations on the Table of the Houses of Parllamenl 

14. The representative of the Ministry said that they had devised 
methoda in the Ministry 10 that there are no such )~ in future. 

(The wUft~. rita withdraw) 

1&. The Committee thereafter examined the representatives of 
the CablDet Secretariat (Department of Personae1 and Administra­
tive Reforml)- ..... rdJn. non-eompllance with the statutory require­
ment of laying oa. the Table eertan Orders (-Appendix II) isaued 
under the All india Servkel Act, 1951 during the years 1971 and 
1t'72. 

II. The representative of the Department of Personnel and 
Adminlatntive Reforms ltated that it ... just by over ligbt that 
the7 failed to lay the four NotiftcatioM on the Table. lJe further 
aiel that they bad taken .lept to see that such lapses did not occur 
in future. Th.., were now following the revised p~ure for get­
tiDt the GAR. Numbers of Notiftcationa and copies of the NotiJka-
1Iona publiahed in Extraordinary Gazette. They had alao opened 
• reatater to keep track of the Notifications. Another step taken 
w .. that they were now 1auiD, leUers in tbia regard to Lok Sabha 
Uld RaJ,. Sabba Seeretariate. from indiVidual Ii_ inatead of 
bunchiDc them topt.her. u daM hlthertofore. The Under Secretary 
eoncenaecl ... nepoDlible for getting the copies autbf't\ticated by 
the MJniIter aftCl tendln, them for being laid on the Table. 

1'. The Committee drew the au,ntion of the representatives of 
the Department to the many c:ues of delay in laying orden wbkh 
0C!CUITfd during the 3M to 8th Session. ~ repreRDtative of the 
Department ltated that they hoped to place them on the Table of 
the HQUM' III future wtthID the praeribed time Umll 

(The ........... tJan uridadNtD.) 
18. on. Commtu.e Jut enmtDecl 1he representatlfts of the 

.',,'atria of lncIuatrlal D.ve1opment and Commerce In regard to -.-.---.. --.-.-.~,-~ .. - .. ----- --'_.'---"------
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the delay of more than six months in laying the Central Silk Board 
(Ameadment) Rules, 1972 on the Table of Lok Sabha. These. Rules 
were publisbed in the Gazette on the 7th October, 1972 but were laid 
on the Table on 16-5-1973. . 

19. The representative of the Ministry of Industrial Development 
admitted that there had been a failure on the p~rt of the Ministry 
in unduly delaying the placing of th~ Notification on tHe Table of 
the House. He explained thit when the Notification was issued, the 
subject was under the then Ministry of Foreign Trade (now Com-
merce) . It was transferred to the Ministry of Ilidustrial Develop­
ment in February, 1973 so the delay from October, 1972 to February­
March, 1973 was in the Ministry of Commerce and th.rt!after in the 
Ministry of Industrial Development. 

20. The representative of the Ministry of Commerce explained 
that the Notifteation was Issued on 7-10-72 and the Lok Sabha Session 
wu to begin on the 13th November, 19';'2. An immediate note was 
HIlt on 1-11-1t72 to the Librarian In the Ministry to intimate the 
G.5.R. number of the Gazette Notifteation. A reply was sent on 
9-11-72 that the Gazette Notification in question had not been 
recelv"d in the Library till then. The copy of the Guette Notiflca· 
lion v.u received only on 1st March and Hndl T. nIdation ma:ie 
availahle on 5th March, 1973 after which the plpet'S on the subject 
were transferred to the Ministry of Industriul D~velop:nent. He 
~Mecl tile delay In the Ministry 'nT which there was no ottens!­
bit jUlU6eauon md the offteers concerned had expressed regrets for 
tbelaJ*. 

21. '!'he representative of the Ministry of Industrial Development 
explained that on transfer of the subject to their Ministry, It toOk 
... tiIBt ........ ~. reorganisation which caused the delay. 
IIa ...... the ..... of the Minilltry in not sendin, a statement 
abowtng NUOm for delay. To avoid such delay, in future instruc­
tions had been a.ued that any order having a bearing on Subordi· 
nate Legialation should be proceued in 10 day. time and Milt for 
~ hid fib the Table wlth1n t& praerfbed time-limlt of 11 daya. 

22. With reprd to the suggestion that the Ministry should have 
obtaiaed the G.B.R. No. direct from the Press and not from Library, 
the rtrpretelltative of the Ministry .tated th,t he would look into 
the mAtter. 

The CfJtlltlUttee daft adjourned to meet again on 14th Novembef', 
1972 to couider their Draf~ Report. 
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XLII 

IONUTES OF THE FORTY -SECOND SlmNGOF THE 
COMMJ'1'1ltE ON SUBORDINATE LIGlSLATION,· 

FIFTH LOK SABRA (197)..74) 

'. 

The Committee met on Wednelday. the 14th November, 19'13 from 
15.ao to 1'.11 boun. 

PRESENT 
Sbrt 8. N. Misra-In the ChaiT 

2. Sbrl T. H. Cavil 

8. 8hrI Samar QUM 
4. 81u1 S. A. KacHr 
a. Sbrt K. LllduIpPl 
e. Shrt Mohan Swarup 
.,. Sbrt K. Narayana RaG 

s.cur.uuT 
8hrI R Q. ParanJpe-Dcputfl Sec~ 

2. ID tIM .... of the Chairman, Shri S. N. Mila ...... 
to 11ft • CbIinuD for the littms lD termI of. aw. _(~ of tIM 
au_ 01 ProtedUJ'C' and Conduct of BUlinen In Lok Sabia&. 

a. The CcamlU4e considered their draft Ninth Repprt aDd .... 
W't. 

.. TIMt CGmm:u.. autbar1sed tile ChatnDaa ..... "ab •• ~e, 
Shrt 8. N ....... to ...... t the Repnrt too. ..... an ...... ,...." 
on the 11th N.,....ber, 1m. .. . • • 
.,... CC" .. "" ... dIft -jolt"" &0 mMC .,.. OIl ... ilia .DII. lehr. 

1m 
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